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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

18
ND

 OCTOBER, 2019 
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THE PATENT OFFICE  
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                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 18/10/2019 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ-  400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ-  V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911020383 A 

(19) INDIA  

(22) Date of filing of Application :23/05/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING USAGE OF DRUGS 
 

  

(51) International classification  
:A61P 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BML Munjal University  
      Address of Applicant :67 KM Milestone, National Highway - 

8, Gurugram, Haryana- 122413, India. Haryana India 

(72)Name of Inventor : 

   1)Purnendu Shekhar Pandey 
 

(57) Abstract : 

The present invention relates to a system for predicting usage of drugs in a particular region or part of world, comprising a container 1 

for storing drugs, a weight sensing component 2 installed at the base of the container 1 for measuring the weight retained by the drugs, 

a signal convertor 3 in coupled to the weight sensing component 2 for converting the signal, a control unit 4 in association with the 

signal convertor 3 for receiving the converted signal and processing it, a communication unit 5 attached with the control unit 4 for 

sending the processed data to a database storage 6 for analysis and prediction. The method for functioning of the system starts with 

processing of the incoming data in the control unit 4, uploading of the processed data in the database storage 6, segregating and 

accumulating similar stored data, analyzing the segregated data and predicting the requirement of drugs in future. 

No. of Pages : 16 No. of Claims : 8 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201911020386 A 

(19) INDIA  

(22) Date of filing of Application :23/05/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : METHOD FOR SECURELY EXCHANGING DATA IN CLOUD ENVIRONMENT 
 

  

(51) International classification  
:G06F 

21/62  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BML Munjal University  
      Address of Applicant :67 KM Milestone, National Highway - 

8, Gurugram, Haryana- 122413, India. Haryana India 

(72)Name of Inventor : 

   1)Pradeep Kumar Arya 
 

(57) Abstract : 

The present invention relates to method for securely exchanging data in cloud environment, comprising the steps of: registering 

managers and data owners/clients on the cloud; requesting a revocation list from the cloud for providing secure services; 

authenticating the data owners/clients on the cloud by asking details of the data owners/clients on the cloud; providing key for security 

by the managers to the cloud; sending request to the data owners/clients for verifying the key; sending one-time password (OTP) for 

conformation if key is correct, otherwise asking for correct key; encrypting data files for providing security and privacy; and 

uploading or downloading the data files on the cloud for the data owners and clients. Ref to fig 1 

No. of Pages : 15 No. of Claims : 8 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201911020387 A 

(19) INDIA  

(22) Date of filing of Application :23/05/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : LIQUID GENERATING SYTEM AND ITS METHOD THEREOF 
 

  

(51) International classification  
:C02F 

1/467  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BML Munjal University  
      Address of Applicant :67 KM Milestone, National Highway - 

8, Gurugram, Haryana- 122413, India. Haryana India 

(72)Name of Inventor : 

   1)Amarnath Bheemaraju 
 

(57) Abstract : 

The present invention relates to a liquid generating system comprising an air inlet fan 1 inside the system for blowing humid air into 

the system, a container 2 installed into the system, a solar radiation converging lens 3, a condensed liquid collection tank 5 connected 

to the container 2, and liquid storage vessel 6, and method for generating liquid by using the system, comprising the steps of: adding 

liquid into the container 2 containing solid potassium chlorate, stirring, and cooling to obtain an aqueous potassium chlorate solution, 

circulating the humid air around the container 2 to transfer heat from the vapors present in the humid air into the solution, heating the 

container 2 using lens to obtain evaporated liquid and simultaneously collecting the vapors present outside the container 2, collecting 

the evaporated liquid into the tank 5, and circulating the liquid back into the container 2. Ref Figure 1 
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(57) Abstract : 

The present disclosure of invention is related system for real-time predicting and detecting heart attack using IoT sensors & cloud 

computation.. The objective of the present invention to provide overcomes the inadequacies of the prior art in real time detection and 

prediction of cardiovascular disease. The presented system comprises a sensor module to measure physiological parameters and bio 

signal of a subject, a storage unit, a communication unit, a mobile computing device, cloud storage and a processing module. 
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(57) Abstract : 

A system for analysis and prediction of cyber attribution is disclosed. The system includes a knowledge repository subsystem to store 

cybersecurity data associated with one or more previously investigated cyberattacks, wherein the cybersecurity data includes at least 

one of delivery vector data, attacker infrastructure data, malware payload data, threat actors suspected operating location data, victim 

geography and industry data or a combination thereof; a cyber attribution feature extraction subsystem to extract at least one feature 

from a stored historical cybersecurity data sample fetched from the knowledge repository subsystem, to develop an input feature 

vector set; a cyber attribution prediction subsystem to create a multidimensional probabilistic model with a developed input feature 

vector set and corresponding one or more target classes, to train a created multidimensional probabilistic model by using a plurality of 

training techniques, to predict the cyber attribution based on an output obtained from a trained multidimensional probabilistic model. 

FIG. 1 
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(57) Abstract : 

The invention UI-VALVE  of UNIQUE VALVE maintains the air fuel mixture in the stochiometric ratio of 14.7:1 which is the ideal 

needed for the proper and balanced combustion. The inlet valve sucks exactly the needed 6% of fuel and 94% of air causing the 

combustion very properly. Ultimately whole of the mixture gets burnt and NO fuel is getting wasted. Since there is NO wastage of 

fuel then the pollution caused is also less Hence the UNIQUE VALVE actually saves the fuel, it even reduces the pollution as well as 

it even helps to overcome the noise problems and gives better mileage Hence the valve is really useful. 
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(57) Abstract : 

My invention AIH-STAND Conventionally and economical components are used for standing the motorcycle, all of you know that 

side stand and center stand both stand components undergo static loading. The invention AIH-STAND• to operate center stand, rider 

has to get down from motorcycle and has to pull against the lever which is very difficult sometime. Rider has to lift minimum 49.0% , 

and maximum 87.0% of weight of motorcycle to engage the center stand. The function, feather of the hydraulic actuator is to lower 

the center stand legs and lift the vehicle. In this invention AIH-STAND•  in addition, centre stand base part is designed and fabricated 

which uses a linear actuator powered by hydraulic oil to lower the stand and lift the vehicle and park it on the stand. Finely this 

invention add any vehicle to operate according to user need. 
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(57) Abstract : 

My Invention PRAP- SYSTEM  The belt is now full of sensors or the driver has a fit bit pulse reading watch. This systems would be 

wirelessly connected to three things l.the stereo/radio. 2.the steering wheel. 3.the parking lights. Case 1: sleepiness/drowsiness: it is 

common knowledge that the body exhibits certain pulse pattern when body is feeling drowsy or sleepy This pulse pattern would work 

at a input feed to our belt and sensors. When the system gets this feed it will take it as a sign of impending danger and start the method 

to prevent such immediately. As soon as the feed is detected the following things would happen: 1. if the stereo/radio is off it would 

turn on and would start increasing at a steady but quick pace . And unless the person does not lower it manually it would go on 

increasing the volume. 2. The steering wheel would start vibrating with the same tempo as the volume . As the volume increases so 

would the vibration. Case 2: driving under the influence.: This is a special case. If the system detects a pulse thats traced to drugs or 

alcohol it should limit the car speed and start the parking light hence warning others to not be in close proximity. Case 3: heart issue: 

in case the driver shows a tensed heart rate the system would immediately as the driver a question on the system(the stereo screen) if 

he is having trouble driving this question will be present for 10 sees . If a answer in (y/n) is not provided a SOS message to the closest 

contacts would be sent. All the while the system shall limit the speed and start the parking lights. Note: if the car has a automatic 

driving system present the system(invention) would immediately take controls and make the shift from manual to automatic. 
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(57) Abstract : 

The present subject matter relates to a resilient authorization device for human identification and tracking in pre-post disaster scenario. 

The device comprises three electronic devices (Dl, D2, D3) such that the first electronic device (Dl) having Zigbee and Internet of 

Things (IoT) functionality; the second electronic device (D2) is to find and trace the first electronic device (Dl) based on the data from 

server by a rescue team; and the third electronic device (D3) is placed throughout the route on a specific location, wherein the third 

electronic device (D3) shares data to the first and second electronic devices (Dl, D2) whenever the first and second electronic devices 

(Dl, D2) come into the zone of it. 
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(57) Abstract : 

The conventional design of ladle shroud, positioned above the tundish exaggerate the erosion of tundish refrctories and subsequently it 

inflate the inclusion particles in the tundish. This novel invention deals with external shroud with new inlet position for filling the 

tundish volume with molten steel coming from the ladle. In our new proposed design, the separate shroud is attached to the lower side 

of the tundish. In addition to this, external shroud (which is the part of tundish) has wide opening at bottom side. This helps in order to 

minimize the inlet velocity of molten metal at tundish inlet zone. Consequently, a low turbulence and less erosion of refractories in 

tundish is expected. Another major benefit is that the external shroud enhances the inclusion floatation phenomenon from the bottom 

end of tundish. Moreover, slag layers are not disturbed by external shroud which is connected at the lower bath height of the tundish. 
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(57) Abstract : 

The solution disclosed in the present invention is directed at a device for cyber threat hunting. It provides a plug and play USB cyber-

hunting device for files. It is a low cost cyber-hunting device that will provide the user an option to secure system in accordance with 

the requirement of the user. The device comprises a data sensor unit configured to sense an operating system (OS) and a file system 

processes. It further comprises a device configuration unit configured for automated execution of cyber-hunting process; a files 

scanner unit to scan files; a data collector unit configured to collect the data in a specific format and to classify the cyber-attacks; a 

data analyzer unit configured to analyze a memory; and a report generator unit configured to prepare the report on the data collected 

by the data collector unit (Figure 1). 
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(57) Abstract : 

Painting a house needs a lots of efforts and financial burden that may go waste if not choose properly. A number of options are 

available now-a-days in terms of quality of paint, shades, motifs and tiles. Effect of proper colour combination/ motif or tile 

combination explains owners choice and sophistication. Lighting in room also overall affects the looks. Customized services are 

available to some extent where some apps show how a room may look on selection of some predefined paint shade. Some applications 

are there that provide the facility to select pictures of your own home and then test for selected paint shade. Such apps run on 

computer systems and are unable to give actual idea for shades. They dont provide such facilities for motifs or for tiles. Some users 

may hire an expert for such services. Moreover all such services are not much user friendly and are a burden on ones pocket. A 

solution is invented to provide a handheld device that duplicates such effects of paint shades/ motifs and tiles or a combination of any 

two on a wall. Users have choice of motifs/tiles and colour shades and the system will be designed to be user friendly, cost effective 

and close to feel for reality. 
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(57) Abstract : 

My invention ML-SYSTEM mainly focuses on car security once its stolen. Many a times when the car is been trapped, we lose its 

location. But by this technique. We can not only track the car but also take its access. We can also minimize, the harm which can be 

done to it. This can reduce the high amount of loss we can place if such mishap happens. We can take the control over our car by our 

phone . Even if we are 2 km away from the vehicle, we can firstly track its location using our phones GPS. After its been track, we can 

control its speed over our phone by reducing it slowly and controlling its movement to make it stop on a safe place. Once the car has 

come to a hault we can lock it and only the door besides the driver is open. But, by a hidden camera in our car we can take his 

snapshot by clicking over our phone so that further investigations can be done. Thus we can safeguard our vehicle even if we are not 

near it. 
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(57) Abstract : 

My invention I-ADAPTER The overcharging of electronic devices is one of the issues for causing damage to it. The I-ADAPTER can 

overcome this issue of overcharging electronic devices. The normal adapter of charger has the simple working but in this I-ADAPTER 

the adapter will act smartly and will control the flow of electricity to the device. The adapter of the I-ADAPTER will be having a Wi-

Fi and Bluetooth connectivity with the phone. The phone will interact with the adapter through this connectivity of Wi-Fi or Bluetooth 

and will be giving real time updates to the adapter about the percentage of battery available in device which will then make its 

decision of keeping the flow of electricity on or off. As the adapter will get the notification of 98% charging of the device it will cut 

off the flow of electricity. After turning off the flow of electricity the device will start to discharge again as it will get down to 

predefined threshold value (97.5%) the I-ADAPTER will get the notification and it will start charging again. 
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(57) Abstract : 

The present invention relates to system for accelerated data processing in a MapReduce (MR) framework and a method of accelerated 

data processing using field programmable gate array based hardware. The invention relates to a method of processing runtime 

intensive input data and an efficient method of processing it. The runtime intensive component comprises sorting, compressing and 

merging which are processed on FPGA hardware [102] when MR framework is implemented on the system. The system comprises of 

computer cluster [80-83] with memory [120] and processors [130], the acceleration of the runtime intensive tasks such as sort, merge 

and compress are offloaded to FPGA [102] based hardware by an intermediate data processing unit (101) which identifies the runtime 

intensive data components based on hooks [90]. Hooks [90] are programming function calls for which equivalent processing can be 

done in FPGA hardware. FIGURE 1. 
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(57) Abstract : 

The present invention relates to an IoT based sentiment analysis system, comprising: an input unit that allows input of typographic 

post, a transformation unit which extracts text from the typographic input, a pre-processing unit attached to the transformation unit 

attached to the transformation unit for removing stop words, non-ASCII English letters, mentions, tokens and stemming text, a 

raspberry pi microcontroller attached to the pre-processing unit that determines and categorizes the sentiment of a post using, a 

training module programmed with a random forest classifier attached to the microcontroller that assembles the sentiments and 

provides training to the system for allowing automatic sentiment analysis, a display unit with a two-way smart mirror is connected to 

the microcontroller that shows the output of the microcontroller in the two different categories, such as positive and negative as charts 

and a data storage unit for storing the pre-processed data and the results. Ref. to figure 1 
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(57) Abstract : 

The present disclosure of invention is related to parallel processing system to reduce complexity in data-mining of industrial & social 

big-data. The objective of the present invention to overcomes the inadequacies of the prior art in processing of the industrial & social 

big-data by using parallel processing system. This system to reduce complexity in data-mining for a targeted big-data comprises a data 

fetching module, a data classifier module, an internal data multi storage module, a cloud computing platform and a parallel processing 

module. 

No. of Pages : 19 No. of Claims : 6 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48694 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911040477 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : AN ATTENUATED PRECAST PAVEMENT SYSTEM 
 

  

(51) International classification  
:H04B 

3/48  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Positrons Construction Pvt. Ltd. 
      Address of Applicant :U/G/F A-121, Rama Park, Uttam 

Nagar, New Delhi-110059. Delhi India 

(72)Name of Inventor : 

   1)Sahil Singh Deshwal 

   2)Gaurav Singh 

   3)Prakash Gupta 

   4)Varun Kumar  

   5)Himanshu Gauba 
 

(57) Abstract : 

The present invention discloses a precast pavement system (100) made from a plurality of precast pavement panels. The system 

includes a top precast panel (105) having reinforcement in the form of a plurality of glass fiber reinforced polymer (GFRP) rebars and 

a transfer precast concrete panel (110) connected with a plurality of dowel bars (135) along the length of a pavement for providing a 

load transfer mechanism. The transfer precast concrete panel (110) is laided across a base layer (125) and a bedding layer (115) and 

further, placed on a sub-base layer (120), wherein the base layer (125) is also called a Graded Construction & Demolition Waste layer. 

Accompanied Drawing [FIG. 1 & 2] 
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(57) Abstract : 

In my invention VM- SYSTEM. A method and system of determining a cost of automobile problem detection upon monitoring, 

recording and communicating data representative of operator and vehicle driving characteristics. The cost is adjustable retrospectively 

and can be prospectively set by relating the driving characteristics to predetermined safety standards. The method comprises steps of 

monitoring a plurality of raw data elements representative of an operating state of the vehicle or an action of the operator. Selected 

ones of the raw data elements are recorded when the ones are determined to have an identified relationship to safety standards. Also 

my invention VM- SYSTEM A computer implemented method and system for determining reliability of a machine includes receiving 

one of a machine data from one or more locations through an internet of things (IOT) based machine wearable sensor network. The 

method further includes storing the data in a distributed computer database communicatively coupled to an enterprise resource 

planning (ERP) system and extracting, through a computer server, one or more entity information from the data to compare against a 

pre¬defined baseline. Further, mapping, though a big data machine learning engine, the extracted one or more entity information into 

a multi-classification model. The method includes indicating, through a machine learning engine coupled to a predictive analytics 

engine, on a user interface a set of analytical predictions for machine maintenance, repair and operation. My invention VM- SYSTEM  

A Methods and apparatuses for optimizing performance using data from an Internet of Things (IoT) device with analytics engines. The 

method receives, from a requesting Internet of Things (IoT) device, a request for trend data of physical resource consumption based at 

least in part on a portion of received data from at least one of a plurality of IoT devices. The method retrieves, from memory of an 

analytics engine, at least the portion of the received data. The method calculates, in a calculator of the analytics engine, the trend data 

based on at least the portion of the received data. The method transmits, to the requesting IoT device, the calculated trend data, 

wherein the requesting IoT device adjusts parameters in an IoT device using the calculated trend data and manage the required things. 
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(57) Abstract : 

Example embodiments relate to devices, systems, and methods for performing a surgical action. The system may include a port 

assembly and instrument arm assembly. Port assembly includes proximal and distal ends, central access channel, and anchor ports 

formed at the distal end of the port assembly. Instrument arm assembly is configurable to be inserted through the central access 

channel and secured to an anchor port in a reverse-directed configuration. Instrument arm assembly includes an instrument arm and 

securing portion. Instrument arm includes a serially connected arrangement of a shoulder section, first arm section, elbow section, 

second arm section, wrist section, and end effector. Securing portion is an elongated member having proximal and distal ends. Distal 

end of the securing portion is securable to the shoulder section. Proximal end of the securing portion is for guiding the instrument arm 

assembly through the central access channel of the port assembly. 
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(57) Abstract : 

A surgical system (200) includes a port assembly (210) and an instrument arm assembly (230). The port assembly (210) has a first end 

section (212) and a second end section (214). The first end section (212) includes a first end channel (212a) and a first gate assembly 

(212b). The second end section (214) includes a second end channel (214a), a second gate assembly (214b) and an anchor port (216). 

The first and second gate assemblies (212b, 214b) could make the transition between an open position to allow the access through the 

first and second end channels (212a, 214a), respectively, and a closed position to prevent the access. The instrument arm assembly 

(230) includes a shoulder section (231) securable to the anchor port, a first arm section (233) secured to the shoulder section (231), an 

elbow section (234) secured to the first arm section (233), a second arm section (235) secured to the elbow section (234), a wrist 

section (236) secured to the second arm section (235) and an end effector section (238) secured to the wrist section (236). A port 

assembly for use in a surgical system and a method of configuring a surgical system are also provided. 
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(57) Abstract : 

Example embodiments relate to surgical systems having an end-effector assembly, first arm assembly, elbow joint section, and second 

arm assembly. First arm assembly forms a first arm assembly axis. First end of elbow joint section is pivotable relative to its second 

end. Second arm assembly includes second arm assembly body and first elbow drive assembly. Second arm assembly body forms a 

second arm assembly axis. First elbow drive assembly includes a first integrated motor and first elbow drive portion. First elbow drive 

portion is controllable by the first integrated motor to pivotally move the first arm assembly relative to an elbow axis. First arm 

assembly includes a second elbow drive assembly having a second integrated motor and a second elbow drive portion. Second elbow 

drive portion is controllable by the second integrated motor to rotate first arm assembly relative to first arm assembly axis. 
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(57) Abstract : 

The Present Invention provides Development of Renewable and Green Electrical Energy Generation through a Solution consisting 

Plant ALOE-VERA. The electrolytic Solution is composed of combination of the gel obtained from the leaves of plant Aloe 

Barbadensis Miller, commonly known as Aloe-Vera, Lemons Extract and common Salt. The electrolytic Solution according to the 

present invention is therefore has Electrical Energy Generation Properties, which is used to create Electrical Energy/ Electricity. The 

present Invention therefore is used to Create Electric Cells and Batteries from the Electrolytic Solution. The present invention 

therefore provide a cost effective, non-harmful, Eco Friendly Electronic Devices, Batteries and energy supply of all types. 
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(57) Abstract : 

Mechanisms and optimization tools and techniques for digital mapping data acquired from the medical imaging processes are hereby 

revealed. Embodiments, methods, and tools for the evaluation of the information carried by the medical images. A computer system 

derives several combinations of visual features dependent on a targeted image that could be a distinguishing feature. A specific 

graphic feature retriever extracts each of the respective classes of visual features. A few of the embodiments are processes for the 

handling of medical and diagnosis information, comprising further utilization of machine learning tools, like artificial neural networks 

(ANNs), deep learning, and associated algorithmic programs, to recognize precise features and contexts in image information by 

computers. A computer-controlled computer vision of a certain medical disorder, a machine learning paradigm is chosen from the 

image meta-data and used for recognizing attributes of the specific medical disorder. Under the digital work-flow for the functional 

assessment of the medical anatomical investigations can be adapted and updated or given preference, depending on characteristics 

identified by automatic image detection of medical images. 
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(57) Abstract : 

The present invention discloses a composition of sugar free syrup and a process for preparation thereof. The novel approach is use of 

Fructo-oligosaccharides (FOS) in sugar free syrup formulation. Fructo-oligosaccharides are made up of plant sugars linked in chains. 

The composition has unique combination of various herbs distillates, along with dietary fiber, rich source of vitamin C and natural 

flavors have positive effects on human health. The said syrup enhances immunity and laxative and acts as an energy booster and it 

reduces stress. 
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(57) Abstract : 

The present invention relates to an image based locking and unlocking system, comprising a camera for capturing a facial image of a 

person, a facial recognition module for analysing the face of the person, wherein a signal is sent to a control unit in case the face 

matched, otherwise a notification is sent to a user for providing a signal to a control unit, control unit connected to the module for 

operating the motor according to one of the signal. The method for automatic door locking and unlocking, comprising the steps of 

capturing a facial image of a person and comparing it with pre-stored images for authentication, authenticating or dis-authenticating 

the person and sending a signal to a control unit (i.e. Arduino microcontroller) for operating the motor either in clockwise or 

anticlockwise direction as per the signal received from the image recognition module. 
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(57) Abstract : 

My Invention RT-SANITIZER The public washrooms are one of the reason for urinary infection in women. The RT-SANITIZER can 

overcome the issue of unhygienic lids of Commode. The jet spray used in Commode are the reasons of wet lids of Commode. To get 

hygienic lid we used RT-SANITIZER. It has a disinfectant and a dryer brush which will roll through the ring of lid. as a men stands 

for pee then the ring of lid will get expands bit more so that the user can get more room for peeing in proposed area avoiding wetting 

of a ring. 
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(57) Abstract : 

The present invention relates to a cricket monitoring system, comprising pairs of sensors 2, 3, 4, 6, 7, 8 for detecting foot step of a 

bowler, pressure sensors 9 for determining position of the bowler's foot by sensing the pressure, a remote controller for switching 

on/off the sensors, a microcontroller for analyzing codes generated by the pair of sensors and said pressure sensors, thereby triggering 

an output upon detection of a No ball, LED strips 10 to emit light to show a No-ball upon receiving the output. Ref. to Fig. 1 
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(57) Abstract : 

The present invention provides a method, and system [100] comprising processing units [110], and/or processors [108] and/or memory 

units [109] for implementing the method of identification of at least one aberration on a screen [106] of a first electronic device [101] 

comprising initiating a request on an application on the first electronic device [101] or a linked second electronic device [102]; 

displaying at least one unique identifier [105] on the screen of the first electronic device; capturing at least one image or at least a 0.1 

second of a video recording of the screen of the first electronic device by the first or second electronic device; processing at least one 

image or video recording to obtain at least one processed image; communicated the same to a server [103] for identification of at least 

one aberration on the screen of the first electronic device. Fig. 1 
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(57) Abstract : 

The present invention relates to the standalone system that can be managed and understood by child themselves without parental 

assistance. It relates to the field of dictionary development for preschool children. Childrens ability to communicate seems to have 

been affected by the rapid changes in the modern life. Most teachers think that the use of games, mobile devices, audio players and the 

Internet could weaken childrens communication ability. Many parents finds it difficult to make their child interact with real world and 

to learn new words due to many reasons. It became very difficult for a child to learn & explore more vocabulary independently. Some 

of current systems of dictionaries with built-in large amount of data are available in offline mode for the preschool students to learn 

more vocabulary independently but they provide limited possibilities. Sometimes they are not able to conclude the actual meaning of 

the word. But the picture and audio modality enhanced the dictionary word search, as the students can easily relate the text with the 

known visual & tactile reference. Interest in moving & animated images has been to great advantage in education particularly in the 

development of students literacy. Childrens need some optimized solution to communicate with the dictionary in a reasonable speed. 

This invention take the advantage of the connection between character animation and picturization. It provides the framework with big 

data dictionary storage to enhance the childrens use of dictionary. Low cost device based on raspberry pi is proposed for building the 

dictionary that suits the interaction level of a child and thus provide an immersive environment for a child to enthusiastically explore 

more concepts, images, and vocabulary. This will be a modern dictionary for modern childrens that represents language visually and 

move beyond the synonym & find the audio & visual picturization related to the searched word for better understanding. 
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(57) Abstract : 

The present invention relates to a horizontal transport apparatus capable of horizontally moving a heavy object on an inclined or bent 

section and previously measuring a weight of the heavy object, so that the heavy object as a large-scale structure can be horizontally 

moved on the ground or floor even with inclination or bending, the weight of the heavy object can be previously measured before the 

heavy object is moved, the escape of a piston seal and a moving support plate can be prevented, a load support force for the heavy 

object can be more strengthened, and the weight of the heavy object can be displayed to the outside. Fig: 01 
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(57) Abstract : 

Fitness exercises are very beneficial to personal health and fitness; however, they can also be ineffective and potentially dangerous if 

performed incorrectly by the user. Exercise mistakes are made when the user does not use the proper form, or pose. In our work, we 

introduce A.I. personal Trainer, an application that detects the users exercise pose and provides personalized, detailed on how the user 

can improve their perform. A.I. personalTrainer uses the state of the art in pose estimation to detect a users pose, then evaluates the 

keypoints of the pose through an exercise to provide useful feedback. We record a datasetcontaining the coordinates of keypoints and 

the time when the frame was captured (stored as a ratio value betweenOI). The dataset of each frame was labelled to indicate its 

performance (Good or Bad), based on personal training guidelines, and build machine learning algorithms for evaluation. A.I. personal 

Trainer works on four common exercises and supports Windowswith a GPU. our project is based on A.I. we have created an A.I. 

personal trainer which will guide a human what is the correct posture of doing an exercise. In real time it will indicate that its a correct 

or wrong posture. In this we have use real time human detection which is 3-dimensional and can detect multiple persons in single 

time, all the movements are capture through camera. It uses its own voice assistance for background support and real time feedbacks 

to user giving live trainer feel and security through face and eye scanning. Non like entering the password or userid. It can check and 

verify the mood of the person doing exercise such as happy with facial expression or sad or angry or frustrated with the trainer for the 

real time feedback. 
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(57) Abstract : 

In an aspect of the present invention, a method for finding a pallet in an enclosed warehouse having plurality of pallets. The method 

comprises attaching a Bluetooth low energy (BLE) beacon to each pallet. The beacon has a unique Bluetooth address and UUID code. 

The method further includes storing details of the pallets in a data processing unit. Further, the method includes scanning of the 

warehouse to create a 3D map and displaying the 3D map on a mobile device of a user. The method is followed by searching a beacon 

of interest to identify the said beacon. The method is continued with determining a location of the identified beacon which is 

determined by calculating distance and angle of the beacon. The navigation waypoint of the beacon is then displayed on the mobile 

device with respect to the position of the user. FIG. 1 
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(57) Abstract : 

This invention discloses a method and apparatus to achieve fault tolerant Induction motor drive operation in the event of failure of 

either or both current sensors in sending the feedback to IFOC during entire drive operation including the starting period. The fault 

tolerant control method in a motor control unit (MCU) for an induction motor based drive, comprising: detecting a fault in at least one 

current sensor resulting in a fault in an estimated currents (Isd cs, Lq_cs) measured from the current sensors; enabling, by the MCU, to 

set a torque-component-determination flag to zero, based on said detection of said fault; switching over from current sensor based 

control to a voltage sensor based control using a fully compensated motor dynamic control model by using a pre-characterized data of 

said motor. When a fault is detected in said current sensors, translating said measured voltages across said induction motor for 

generating translated voltages (Vu, Vv, Vw), wherein said translated voltages (Vu, Vv, Vw) input to the fully compensated motor 

dynamic model to obtain desired current (Isd vs, Lq vs) for controlling the operation of said induction motor during a fault. Figure 2 
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(57) Abstract : 

The present invention disclosure is related to system of personalized physical and mental health monitoring by using internet of things 

(IoT) sensor network.. The system of personalized physical and mental health monitoring comprises a wearable health monitoring 

device, a digital activity monitoring module and a computing device. The objective of the present invention to provide overcomes the 

inadequacies of the prior art in physical and mental health monitoring systems 
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(57) Abstract : 

Described herein is a device 100 and a process for obtaining an individualised tactile feedback replicating breath hold of a patient. The 

device includes a frame structure 102 capable of being mounted above the patient in lying position, a longitudinal member 110 

mounted at an angle with respect to the frame structure 102 and holding a graduated pointer 118 at a desired location along the length 

of the longitudinal member 110 depending upon the patient's anatomy. The process includes laying the patient on the base plate of an 

immobilisation device in standard breast position; fitting a frame into the superior most fenestration in the baseplate, with a bar 

parallel to the length of the patient's body; expanding the chest and abdomen of the patient by taking deep breaths and holding the 

breath in deep inspiration; and adjusting the graduated pointer so that it touches the patient's body and provides a tactile feedback to 

the patient, thereby ensuring replicability of the deep inspiratory breath hold position. Refer Figure 1  
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(57) Abstract : 

ABSTRACT SILANE FUNCTIONALISED FIBRE BASED COATING COMPOSITION AND A PROCESS OF PREPARATION 

THEREOF The present disclosure envisages a coating composition. The coating composition comprises a polymeric emulsion, silane 

functionalized fibres and a fluid medium. The silane functionalized fibres are present in an amount in the range of 0.05 wt.% to 10 

wt.% of the coating composition. The polymeric emulsion is present in an amount in the range of 20 wt.% to 60 wt.% of the coating 

composition. The fluid medium is present in an amount in the range of 5 wt. % to 40 wt.% of the coating composition. The silane 

functionalized fibre comprises at least one polymer bonded to at least one silane group. The coating composition of the present 

disclosure exhibit improved properties such as better coverage when applied on a surface, mechanical properties, stain resistance 

properties and the like, when compared to coating composition without fibres.  
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(57) Abstract : 

Presently in the field of Oral & Maxillofacial Surgery, for oral lesion biopsy, conventional biopsy punch is utilized, which cannot 

reach inaccessible areas of oral cavity. The punch, which is used for primary and secondary surgical exposure for dental implant also 

has similar difficulty. The disclosed mucosal punch can be used for oral tissue biopsy and primary and second stage surgical exposure 

for oral implants and it can reach any area of oral cavity with ease, as the shaft is adjusted with working sharp punch blade/tip. This 

instrument is autoclavable, so it can be reused, therefore, it is cost effective. The handle is aesthetically pleasing and the grip provided 

during biopsy procedure offers added mechanical advantage. 
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(57) Abstract : 

The present invention relates to a water-soluble co-polyester polymer. The polymer of the present invention is used for inline coating 

of BOPET film manufacturing, coating of BOPET film used as primer for vacuum metallization and surface coating of Aluminum 

sheets. The polymer of the present invention provides wide range of printability performances and high metal to film bond strength 

with minimum gain in weight. The disclosed polymer also provides Tape Test resistant printing and retort resistant layered/composite 

film. 
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(54) Title of the invention : A WATER SOLUBLE CO-POLYESTER POLYMER AND PROCESS OF SYNTHESIS THEREOF 
 

  

(51) International classification  
:C02F 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)MAIKAP, Akshay Narayan  
      Address of Applicant :99-Goyal Vihar, Khajrana, Indore, 

Madhya Pradesh-452016, INDIA Madhya Pradesh India 

   2)MAIKAP, Tanushree 
(72)Name of Inventor : 

   1)MAIKAP, Akshay Narayan  

   2)MAIKAP, Tanushree 
 

(57) Abstract : 

The present invention relates to a water-soluble co-polyester polymer. The polymer of the present invention is used for inline coating 

of BOPET film manufacturing, coating of BOPET film used as primer for vacuum metallization and surface coating of Aluminum 

sheets. The polymer of the present invention provides wide range of printability performances and high metal to film bond strength 

with minimum gain in weight. The disclosed polymer also provides Tape Test resistant printing and retort resistant layered/composite 

film. 
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(19) INDIA  

(22) Date of filing of Application :10/10/2018 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : SELF EMULSIFYING DRUG DELIVERY COMPOSITION CONTAINING 

TETRAHYDROCURCUMINOIDS 
 

  

(51) International classification  
:A23L 

29/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Dr. Jayrajsinh Sarvaiya 
      Address of Applicant :Gujarat Forensic Sciences University 

Sector  09, Gandhinagar  382007, Gujarat, India. Gujarat India 

(72)Name of Inventor : 

   1)Dr. Jayrajsinh Sarvaiya 

   2)Dr. Prasenjit Pabitrakumar Maity  

   3)Parth Chandrakant Patel 

   4)Km. Priyanka Chauhan 
 

(57) Abstract : 

Self emulsifying drug delivery (SEDD) composition containing tetrahydrocurcuminoids which is a pH stable alternative of yellow 

curcumin with superior antioxidative and anti-inflammatory properties. The system elevates the oral bioavailability of 

tetrahydrocurcuminoid and can be dispensed in capsule, tablet or liquid form for wider acceptability. It has multifunctional therapeutic 

properties which make the product healthier. This SEDD system enhances the solubility of pharmaceutical ingredients making it 

medicinally advantageous. The present invention also describes the complete pharmaceutical compositions containing 

tetrahydrocurcuminoid and the method of making such compositions.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921040631 A 

(19) INDIA  

(22) Date of filing of Application :08/10/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : MACHINE LEARNING BASED METHOD FOR OPTIMIZATION OF MOBILE HEALTH SERVICES 

AND MEDICAL RESOURCES IN RURAL AND REMOTE AREA 
 

  

(51) International classification  

:G06F 

17/00 

G06Q 

50/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR. MOHIT GANGWAR  
      Address of Applicant :PRINCIPAL, BHABHA 

ENGINEERING RESEARCH INSTITUTE, BHOPAL, 

MADHYA PRADESH 462026, INDIA. Madhya Pradesh India 

   2)DR. VINEET TIRTH  

   3)ROHIT SRIVASTAVA  

   4)ROHIT 

   5)HIMANSHU KUMAR SHUKLA  

   6)DR. PARUL GUPTA 

   7)CHANDRABHAN SINGH  

   8)DR. SAPNA SINGH 
(72)Name of Inventor : 

   1)DR. MOHIT GANGWAR  

   2)DR. VINEET TIRTH  

   3)ROHIT SRIVASTAVA  

   4)ROHIT  

   5)HIMANSHU KUMAR SHUKLA  

   6)DR. PARUL GUPTA 

   7)CHANDRABHAN SINGH  

   8)DR. SAPNA SINGH 
 

(57) Abstract : 

My invention is related to a method of machine learning based optimization for mobile health services and medical resources in rural 

and remote area. The invention disclosures the method for machine learning computing by using mobile health services and medical 

resources management system for providing health services and medical resources in rural and remote area. The intelligent & adaptive 

computing system manage the use of mobile health services and medical resources in a particular geographical area in a distributed 

mobile health services and medical resources system according to the emergency situation, type of medical need, time of the medical 

need, doctors and others supporting staff requirements, medical equipments requirements, medical resources requirements, medicines 

requirements and distance of requirement place in rural and remote area, past behavior and trends of use and future need of the mobile 

health services and medical resources in rural and remote area. 
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(19) INDIA  
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(54) Title of the invention : AIR COOLER 
 

  

(51) International classification  

:F16H 

48/00 

F16H 

37/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THAKAR DHRUV MANOJKUMAR  
      Address of Applicant :THAKAR DHRUV MANOJKUMAR 

Student of GTU Affiliated College C-6 DG NAGAR SOCIETY 

GADKHOL PATIYA ANKLESHWAR Gujarat India-393002 

Gujarat India 

(72)Name of Inventor : 

   1)THAKAR DHRUV MANOJKUMAR  
 

(57) Abstract : 

The present invention relates to a novel Air Cooler which mainly focuses on the dehumidification and sensible cooling. Vane Pump 

(1) is having Hose Pipe (2) which supplies the water from Water Reservoir Tank (11) to top. Blower (4) blows air at air window, the 

regenerative duct (5) has mounted to get a part of blown air through the Blower (4). On the top of open space the Evaporation 

Chamber (6) is provided to evaporate the air along with regenerated air through regenerative duct (5). Here Cooling Wood Wool (7) is 

used for primary cooling which improves the evaporation. For secondary cooling the Finned Cross Flow Heat Exchanger (8) is used. 

Indirectly regenerated cooled water passes through the Finned Cross Flow Heat Exchanger (8) and cools down the intake of 

atmospheric hot air. At the back side of the system Extended Surfaced Copper Tubes (9) are fitted in such a way that its extended 

surface area keeps intake air in contact for a longer period of time, to get initial cooling and further it is surrounded by Cooling Wood 

Wool (7) to give enhanced effect. Silica Gel Layer (10) or any other moisture absorptive material is used to remove moisture from 

atmospheric air. Present novel Air Cooler is having wheel or other suitable arrangement which provides mobility to the Air Cooler and 

can be used according to the requirements. 
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(19) INDIA  

(22) Date of filing of Application :23/11/2018 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : A METHOD USED TO DETERMINE THE SUBSIDENCE AT A MINING SITE 
 

  

(51) International classification  
:E21C 

41/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)MOIL Limited  
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Nagpur-440 013 Maharashtra, India Maharashtra India 

(72)Name of Inventor : 

   1)Ganesh Manekar 

   2)Dipankar Shome 

   3)Mukund Chaudhari  
 

(57) Abstract : 

Disclosed is A method used to determine the subsidence of a location under mining site comprising the steps of providing an 

arrangement of seven pillars wherein five pillars comprises first boundary pillar, second boundary pillar, third boundary pillar, fourth 

boundary pillar and fifth boundary pillar wherein the fifth pillar being directed to the middle of the boundary pillars and two pillars 

comprises first subsidence pillar and second subsidence pillar wherein the subsidence pillars being placed so as to get the distance of 

at least 1 meter apart; taking a reading of the boundary pillars with respect to first subsidence pillar and the reading as obtained is 

recorded; taking a reading of the boundary pillars with respect to second subsidence pillar and the reading as obtained is recorded; 

comparing the readings wherein the pillars are vertically arranged. Figure 5(a) & 5(b) 
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(19) INDIA  

(22) Date of filing of Application :06/08/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : CONTINIOUS SELF CHARGING FOR ELECTRIC CAR,BUS,SCOOTER,BIKE & THREE 

WHEELER WITH USING ALTERNATE CHARGING & DISCHARGING OF BATTERY PACKS. 
 

  

(51) International classification  

:H02J 

3/00 

H02M 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)SANDEEP BHASKARRAO PATIL  
      Address of Applicant :PLOT NO 41 , N-5, SECTOR G 
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(72)Name of Inventor : 

   1)SANDEEP BHASKARRAO PATIL  
 

(57) Abstract : 

Division of Battery Packs in two partition for Charging & Discharging sequence maintain for Improving Battery Life with continuous 

charging process will help to increase vehicle mileage. The use of high rpm alternators for charging batteries in motion & Solar PV 

panels (Roof Top on four wheel vehicle or any two wheel, three wheel vehicle) to provide continuous battery charging function for the 

vehicle on moving or idle timing, with division of Battery Packs in two portion A & B. ( like 8 or 10 battery packs installed with same 

sizes but divide uses in two portion only) Initially one battery pack part A provides electricity to electric drive motor of vehicle. Two 

or four alternators fitted on front and rear axel of the four / three wheel vehicle with driven belt or with gear box assembly & one for 

two wheeler vehicle. Alternate Charging & discharging method used for battery packs portion will help to improve electric vehicle 

mileage, battery life in addition to continuous self-charging functionality. 
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(19) INDIA  
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(54) Title of the invention : DISK CLEANING AND AUTOMATIC DISK COOLING MECHANISM WITH COLOR CODED 

WEAR MEASUREMENT TECHNIQUE IN DISK PADS. 
 

  

(51) International classification  

:F02M 

25/00 

G07F 

13/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)Vivekanand Arun Naikwadi 
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Ahmadnager. Maharashtra India 

   2)Dr SHINDE TARANG RAMRAO  

   3)Dr.Tipole Pralhad Jaysing 
(72)Name of Inventor : 

   1)Abhijeet Mukund Shirude 

   2)Yogesh Krushna Dhage 

   3)Yogesh Laxmanrao Maske 

   4)Dr SHINDE TARANG RAMRAO  

   5)Dr.Tipole Pralhad Jaysing 

   6)Vivekanand Arun Naikwadi 
 

(57) Abstract : 

Abstract:- This invention discloses the unique technique describing the wear factor associated with disk pad. Every friction pad of a 

disc is given a Particular  paint on lower end of disk pad device in operation. Once the pad is worn to beyond an allowable wear limit 

thereby causing a warning color getting highlighted and the disk to be lit with that color and indicating the operator that disk pad is 

worn out and needs replacement, various depth gauges and sensor based devices are innovated till date, but this invention work utilize 

easy methodology and any one can detect the wear rate of disk pad promptly. The middle layer of self cleaning mechanism will keep 

the disk free from debris and cool down disk rapidly. It is associate degree object of the current invention to beat the on top of 

delineate difficulties incidental the acknowledged art and to produce, in an exceedingly disc brake of the moment category, a wear 

alarm system of extremely reliable operation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921041392 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : MODIFICATION IN RAPID SAND FILTER FOR BACKWASHING SYSTEM USING CHANGE IN 

THE FILTER DESIGN 
 

  

(51) International classification  

:F16D 
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25/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 

:NA 
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:NA 
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   2)DR. ASHOK B. MORE 
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   5)MRS.USHA NARAYAN KATEGAONKAR  
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   1)MS. SNEHA SANJAY TAKANKHAR  

   2)DR. ASHOK B. MORE 

   3)DR. SASWATI DATTA  

   4)DR. NARENDRA S JAIN  

   5)MRS.USHA NARAYAN KATEGAONKAR  

   6)MR. SHINDE PARMANAND BHASKAR  

   7)MS. GADHE MAYURI RAJENDRA  

   8)MRS. SHARMISTHA CHAKRABORTY  

   9)MS. PRAJAKTA VIJAY HIREMATH  

   10)MR. BHARAT DATTATRYA GIDDE  
 

(57) Abstract : 

ABSTRACT [670] My Invention is a Back washing is putting it simply; backwashing is cleaning the filter by reversing the flow of 

water to remove any debris, build up, and contaminants. For the backwashing of rapid sand filter about 10 to 15 % of clean water 

requires and frequent backwashing (24  72 hr) will consume more amount of water for the back washing purpose. To minimize the 

amount of water require for the backwashing system, to improve the structure of rapid sand filter for the high efficient back washing 

purpose, to improve backwashing technique to consume less time and efficient backwashing system. This Invention deals with the 

modified structure and modified technique of backwashing. Here I am going to use the combine water and air filtration technique for 

backwashing system, this will results to minimize the required water for backwashing. In this Invention comparative analysis has been 

conducted by performing the experimental setup for the conventional and modified rapid sand filter system. 
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(54) Title of the invention : MULTIPURPOSE LANDING PAD FOR AIR TRANSPORTATION 
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13/00  
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(72)Name of Inventor : 

   1)Siddhartha Pawar 
 

(57) Abstract : 

ABSTRACT MULTIPURPOSE LANDING PAD FOR AIR TRANSPORTATION• Accordingly, a multipurpose landing pad for air 

transportation is disclosed. A multipurpose landing pad for air transportation for safe landing of drone comprising of ; a) An auto 

controllable rotating belt (1) with shock absorbers (2); b) Plurality of rotating fans attached to the modular base (3); and c) Modular 

base (4) with GPS system, cameras, object detection module, high end cameras, additional controllers; wherein the moving high speed 

rotating belt is mounted on the top of high weight lifting capacity drone. The present invention provides landing space for the air 

vehicles and provides convenient and safety landing. 
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(54) Title of the invention : ISEN-THERMAL COMPRESSOR•  
 

  

(51) International classification  
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(57) Abstract : 

ABSTRACT OF THE PRESENT INVENTION The present inventions refers to a kind of reciprocating type positive displacement 

compressor, dealing with the compression of air or gases, and specially customized to increase the effectiveness of in-process cooling 

of the working medium. The invention focuses on to reducing the effect of irreversibilities inherently present in the process of 

compression, and bring down their adverse effect i.e. temperature shoot to the minimal possible level. The disclosed invention entails 

two moving pistons, and two separate compression chambers for the single stage compression of working medium. Wherein, in one of 

the compression chamber an intermittent oil is pressurised with the help of one piston, which further conveys the imparted pressure 

and causes the movement of other piston, for the compression of working medium in another compression chamber. The heat gained 

by the working medium during the compression is firstly soaked by the intermittent oil circulating around, and then liberated away 

from the system by the continuous flow of cooling water, in order to keep the fluctuation in the temperature in a small range, for the 

attainment of the nearly isothermal conditions. 
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   2)MANIK BHALCHANDRA JOSHI  
 

(57) Abstract : 

ABSTRACT The travel itinerary creation general process and eMITRA travel portal hosting authenticated inbound travel routes and 

relevant data as destination specific land laws, tourist attractions, local land travel provisions but not limited to. An object of the 

present disclosure is to provide single source platform digital platform which enables authenticated travel route information with 

travel focused details and also facilitates itinerary booking verification services to travellers to ensure traveller safety and security 

measures. Further another object of the present disclosure is to provide media to communicate necessary legal obligations to which 

applicant/traveller would be bound by during his travel and travel period by embassy of country to visit directly to applicant / traveller. 

Thus enabling embassy for direct dialogue with applicant / traveller without need of upfront presence and also to collection 

provisional information in case embassy may need for investigation but not limited to. 
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(57) Abstract : 

Sulfoxy amine modified starch and Acetyl amine modified starch and method of preparation thereof is described in the present 

invention, The said modified starch derivates are prepared by reacting native starch with Thionyl chloride and Chloro acteyl chloride 

respectively followed by treatment with Ammonia. The present invention provides formulations of rapid Orally Disintegrating Tablets 

(ODTs) prepared by direct compression method and wet granulation method wherein the said modified starch derivatives act as 

superdisintegrants with improved physicochemical and superdisintegration properties than that of native starch 
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)Dr. Sanjay Suryakant Khonde 
      Address of Applicant :Arsonal Flats, PWD Qtrs, Opposite 

Sagar Plaza Hotel ,Camp, Pune. Maharashtra India 

(72)Name of Inventor : 

   1)Dr. sanjay Suryakant khonde 
 

(57) Abstract : 

ABSTRACT System and Method for low power consumption in wireless sensor network• A system and method for low power 

consumption in wireless sensor network is disclosed. A system for low power consumption in wireless sensor network comprising of; 

a) initialization block (1) ;b) decoder (2) ;c) parameter data (3) and d) digital control block (4). Wherein the system use VHDL (Very 

High Speed Integrated Circuit Hardware Description Language). The present invention synchronizes between transmitter and receiver 

by activating the main radio after listening to channel and generating an interrupt. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921041115 A 

(19) INDIA  
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(54) Title of the invention : AUTOMATIC DRUM FILING MACHINE WITH MACHINE VISION SYSTEM 
 

  

(51) International classification  
:B29C 

45/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VINOD KUMAR MANILAL PATEL  
      Address of Applicant :12 A, Srushti Bunglows, Near 

Murlidhar Party Plot, Science City Road, Sola , Ahmedabad -

380060 Gujarat India 

(72)Name of Inventor : 

   1)VINOD KUMAR MANILAL PATEL  
 

(57) Abstract : 

This invention relates to the Automatic Drum Filling Machine with Machine Vision System. The invention mostly uses in any 

industry which requires bulk filling of liquids like chemical, petroleum, adhesives, edible or oils, etc. It can fill from 100 kg to 1000 

kg of containers which contains bung or circular opening for liquid filling. It can also fill the liquid of different viscosity and chemical 

properties. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921041121 A 

(19) INDIA  

(22) Date of filing of Application :11/10/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : USE OF COMMERCIAL OVEN TOASTER GRILL (OVEN-TOASTER-GRILLER) FOR CASHEW 

NUT KERNEL AND ALMONDS ROASTING WITH THE ATTACHMENT OF PERFORATED DRUM. 
 

  

(51) International classification  

:B29C 

45/00 

B23Q 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. AMIT ASHOKRAO DEOGIRIKAR  
      Address of Applicant :RESIDING AT 1398 A, 

'MANORATH', MEHENDALE AALI, GIMHAWANE, 

DAPOLI, DIST : RATNAGIRI - 415712, MAHARASHTRA, 

INDIA. Maharashtra India 

   2)MRS. ANAGHA AMIT DEOGIRIKAR  
(72)Name of Inventor : 

   1)MR. AMIT ASHOKRAO DEOGIRIKAR  

   2)MRS. ANAGHA AMIT DEOGIRIKAR  
 

(57) Abstract : 

ABSTRACT; An innovative attachment of the stainless steel perforated drum that can be mounted on the square rod of the 

commercially available Oven-Toaster-Griller can be used for the roasting of cashew nuts and almonds. The innovative attachment can 

make it able to use the commercial Oven-Toaster-Griller for the roasting of cashew nuts and almonds at the capacity of 1 kg/h. The 

roaster so prepared can be a portable, low cost and compact unit that can be used in the processing industry and for the domestic 

purpose. 
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(54) Title of the invention : GEOMETRIC MULTITOOL FOR MANUAL MEASUREMENT AND DRAFTING 
 

  

(51) International classification  
:G06F 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. PRASAD CHANDRAKANT NANDANWAR  
      Address of Applicant :RESIDING AT AS15, SHUBH HARI 

APT., ULKAK NAGRI, GARKHEDA AREA, DIST. : 

AURANGABAD-431005, MAHARASHTRA, INDIA. 

Maharashtra India 

(72)Name of Inventor : 

   1)MR. PRASAD CHANDRAKANT NANDANWAR  
 

(57) Abstract : 

ABSTRACT: An innovative Geometric Multitool for Manual Measurement and Drafting instrument for educational & industrial 

sector, comprises of a cost effective solution of existing drafting instruments utilization problems. So, the need for a new instrument 

was identified. Said instrument designed to be a single instrument able to represent function of each separate device in whole 

geometry era. An instrument which is light in weight, compact in size and organised enough to be carried by students easily, 

effectively and speeding up their sheet drafting skills. Said instrument is a lean-geometrical-combination-toolbox which is a cuboidal 

box shaped instrument with the ability to perform all functions of a traditional geometry toolbox. An innovative Geometric Multitool 

for Manual Measurement and Drafting instrument strongly provides the fatigueless drafting solution at the affordable cost & 

achievable within the shortest possible time span. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921041124 A 
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(54) Title of the invention : AN INNOVATIVE INSTANT COOKING 
 

  

(51) International classification  

:G06F 

19/00 

G06Q 

30/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. MURLID HAR TUKARAM SATHE  
      Address of Applicant :RESIDING AT: SAWALI, SECTOR 

NO.1, PLOT NO g44/5a, RAYGAD PARK, 

INDRAYANINAGAR NAGAR, BHOSARI,DIST: PUNE, 

MAHARASHTRA,INDIA, PIN CODE: 411039 Maharashtra 

India 

(72)Name of Inventor : 

   1)MR. MURLIDHAR TUKARAM SATHE 
 

(57) Abstract : 

ABSTRACT: Present innovation deals with the innovative instant veggies in the field of time saver & reduction in work fatigue in 

kitchen to prepare meal. Mmain purpose of the present invention is to develop the eco-friendly, less knowledge & skill need based 

habitual process to make the tasty & spicy dishes as per personal choice. Time saving achieved through providing online order 

booking facility. This is mainly helpful to men & women means working outside the home to take homemade meal with involvement 

of all family members in cooking. It saves the time & thus creates the happy & healthy environment in house & among the family 

members. Also, it provides new way of the creation of employment for development at urban & rural areas as it is based on farm 

produced crops. The making/preparation of spiciness, masala, & tastes based on our traditional & cultural base helps to improve 

health. There added preservatives, thus customer can enjoy the feeling of natural tastes. Waste management of empty packaging also 

provided against next delivery to take care of environment. Need of food ingredients purchasing, cutting, sorting, cleaning, & storing 

will be eliminated. It will reduce the fatigue, rather than will enhance the mood of user while performing the hectic task of cooking on 

daily basis mostly twice, thrice or more times. Less kitchen utensils will be needed & ultimately saving the space in kitchen & 

cleaning time ultimately saving of precious water. Ultimately helps to increase positivity phycology, health & overall well-being of 

personal, family, business level- employment, & urban social level. 
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(19) INDIA  

(22) Date of filing of Application :29/05/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : FABRICATION OF EXTENDED VOLTAGE SYMMETRIC SUPERCAPACITOR DEVICE AND 

METHOD FOR FABRICATING SAME 
 

  

(51) International classification  

:H01F 

27/00 

H01F 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SHRI RAMDEOBABA COLLEGE OF ENGINEERING 

AND MANAGMENT  
      Address of Applicant :RAMDEO TEKDI, GITTIKHADAN, 

KATOL ROAD, NAGPUR, MAHARASHTRA,INDIA -440013 

Maharashtra India 

   2)NARKHEDE NITIN PRABHAKAR  
(72)Name of Inventor : 

   1)WAGH MRUNALI DNYANESHWAR  

   2)BAILMARE DEEPA BHIMRAO  

   3)NARKHEDE NITIN PRABHAKAR  

   4)DESHMUKH ABHAY DAMODAR  
 

(57) Abstract : 

Abstract The present invention is related to the synthesis and fabrication of nitrogen (<8%) and oxygen (<15%) containing carbon 

material with easy and reliable synthesis technique of pyrolsis of carbon material in charcoal atmosphere without any activating agent 

with enhanced electrochemical properties of the carbon material for supercapacitors applications. This invention portrays the enhanced 

electrochemical properties of the electrode material with addition of desired and controlled nitrogen and oxygen functionality and 

exfoliation of same using microwave technique. The structural and morphological analysis reveals the formation of layered -graphitic 

carbon material with N and Q functionality. The electrode material is used to fabricate an extendable voltage device with extremely 

high performance. This invention proved the controlled Nitrogen and oxygen functionalized carbon material is beneficial as cost 

effective and environmental friendly material for high performance supercapacitors applications. 
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(19) INDIA  
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(54) Title of the invention : A DISPOSABLE DIAGNOSTIC KIT FOR M. TUBERCULOSIS (MTB) AND MDR-TB 
 

  

(51) International classification  
:A61B 

50/30  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)Dr. Dhanji Rajani  
      Address of Applicant :Microcare Laboratory, Manthan Point, 

Unapani Road, LAL Darwaja, Surat Gujarat India 395003 Gujarat 

India 

   2)Dr. Patel Hitesh D. 
(72)Name of Inventor : 

   1)Dr. Patel Hitesh D. 

   2)Dr. Dhanji Rajani  
 

(57) Abstract : 

ABSTRACT The disposable diagnostic kit for Mycobacterium tuberculosis (MTB) and MDR-TB (Multidrug-resistant tuberculosis) / 

XDR- TB (Extensively drug-resistant tuberculosis) / TDR-TB (Totally drug-resistant tuberculosis) and method for the detection of 

bacteria by visual observation is provided. The disposable diagnostic kit includes filter, microfluidic channel, target material binding 

reactor consisting of strip coated with fluorescent dye, fluorescent detector. In the present invention biomaterials form the infected 

sample of patient are bind with a fluorescent dye, wherein absorption of fluorescence by the antigen or antibody of Mycobacterium 

tuberculosis (MTB), MDR-TB and XDR-TB allowing differentiation between Mycobacterium tuberculosis species by visual 

observation. 
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(19) INDIA  

(22) Date of filing of Application :24/11/2018 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : Automatic Multi Language Message Translated Mobile Service 
 

  

(51) International classification  
:G06F 

17/28  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  

   1)PARTH RAJESH SHAH 
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OPP RUSHIN TOWER OPP STAR BAZAR, SATELLITE, 

AHMEDABAD 380015 GUJARAT, INDIA Gujarat India 

(72)Name of Inventor : 

   1)PARTH RAJESH SHAH 
 

(57) Abstract : 

The present invention is related to Automatic Multi Language Message Translated Mobile Operated system. The aim of this invention 

is to facilitate multi-language real-time messaging by allowing the sender to draft the message in his/her local language and to deliver 

to the recipient, dynamically translated message by auto-detecting the receiverÊs selected language.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921026318 A 

(19) INDIA  

(22) Date of filing of Application :01/07/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : INTERNET OF THINGS BASED SMART BIKE SYSTEM 
 

  

(51) International classification  
:G06F 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Dr. Siddhartha Choubey 
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   2)Dr. Abha Choubey 
(72)Name of Inventor : 

   1)Gyanendra Sahu 

   2)Eshank Yadav 

   3)Abhishek Seth 

   4)Abhishek Vishwakarma 

   5)Dr. Siddhartha Choubey 

   6)Dr. Abha Choubey 
 

(57) Abstract : 

Present invention relates to IoT enabled smart bike. The object of the proposed invention is to provide a smart bike which has many 

smart features like gesture controlled horn and ignition, temperature monitoring of engine, also shows the real time distance and time 

remaining to arrive the destination. The preferred embodiment comprises of Wi-Fi module, ultrasonic sensor, accelerometer and cloud 

platforms for managing and processing sensor data. The Smart Bike saves the travelling time and reduces the possibility of road 

accident by a warning buzzer system. Following invention is described in detail with the help of Figure 1 of sheet 1 showing the 

schematic diagram for the proposed invention. 
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(54) Title of the invention : DESIGN AND DEVELOPMENT OF INNOVATIVE TYRE WEAR MEASUREMENT MACHINE 

WITH REAL TIME RESULT PLOTTER 
 

  

(51) International classification  

:B62K 

25/00 

B62B 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)Amit Amol Dusane 
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425201 Maharashtra India 

   2)Vivekanand Arun Naikwadi 
(72)Name of Inventor : 

   1)Dr. Tipole Pralhad Jaysing 

   2)Suresh Prakash Neharkar 

   3)Mahesh Vishvambar Kawade 

   4)Dhansingh Kashinath Kokare 

   5)Anup Anilrao Bijagare  

   6)Pavanraj S Khade 
 

(57) Abstract : 

ABSTRACT The system in present invention designed to configure the Innovative tyre wear measurement machine with real time 

result plotter mechanism which will work combine to find the exact wear and tear of carcass and will provide the life of tyre precisely. 

Various manufacture use different carcass size and different texture to produce tyre all having different design todayÊs tyre ware 

management is depends on virtual observation or depth measurement instrument, but it doesnÊt give the accurate result, newly design 

system will check the tyre in multiple position simultaneously and will give accurate life of tyre in kilometers driven by plotting exact 

calculations using calibration methods. 
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(54) Title of the invention : METHOD AND SYSTEM FOR POULTRY MANAGEMENT 
 

  

(51) International classification  
:A01K 

41/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)Srinivas Chindam 
 

(57) Abstract : 

The present disclosure relates to a method for dynamically controlling environmental conditions within hatchery units. The method 

comprises receiving a plurality of sensor data from each of a plurality of hatchery units, wherein the plurality of sensor data includes 

data collected from a group of sensors located in each of a corresponding hatchery unit, analyzing each of the plurality of sensor data 

to detect one or more anomalies in each of the plurality of hatchery units, predicting at least one prioritized sensor data from each of 

the plurality of sensor data corresponding to each of the hatchery unit based on the one or more anomalies, using a first machine 

learning model, and dynamically controlling the environmental conditions in each of the plurality of hatchery units based on the 

predicted prioritized sensor data, using a second machine learning model, thereby regulating the environmental conditions within the 

plurality of hatchery units. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201841042911 A 

(19) INDIA  
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(54) Title of the invention : RECOMBINANT VECTOR, HOST CELL AND PROCESS FOR PRODUCTION OF HUMAN SERUM 

ALBUMIN  
 

  

(51) International classification  
:C07K 

14/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)SUDERSHAN BIOTECH PVT LTD  
      Address of Applicant :4-100, C/9 & C/10 Doctors colony, L.B 

Nagar, Hyderabad- 500074, Telangana, India Telangana India 

(72)Name of Inventor : 

   1)Mythili K Padala  

   2)Ramareddy V Guntaka 
 

(57) Abstract : 

The invention pertains to recombinant vector, host cell and process for production of human serum albumin. The invention represents 

an advancement in the field of genetic engineering and discloses a modified pPIC9 vector comprising a nucleic acid (SEQ ID NO:5) 

encoding human serum albumin for achieving optimum expression of human serum albumin in Pichia pastoris host cell. The invention 

also discloses a modified process for producing recombinant human serum albumin. 
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(54) Title of the invention : VR/AR BASED ORTHOPAEDIC SURGICAL GUIDANCE SYSTEM USING GESTURE/HAPTIC 

CONTROL 
 

  

(51) International classification  :A61B34/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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Tamil Nadu India 

   2)GOKUL S 

   3)SHANKAR HARIHARAN  

   4)K PRANIESH  

   5)MITUL DAVID  
(72)Name of Inventor : 

   1)Dr. P. MAHALAKSHMI  

   2)GOKUL S 

   3)SHANKAR HARIHARAN  

   4)K PRANIESH  

   5)MITUL DAVID  
 

(57) Abstract : 

The Head mount AR (augmented reality device) is used as an assistive device during surgery and other medical interventions. The 

proposed system is to be designed comfortable and cost-effective with doctors ease in hand. The device uses a 3D environment 

tracking and hand tracking with a camera live recording on demand from the FPV (first person view). The proposed system works 

with the outside computer on processing and the input given on the optical configuration on the mounted device. 
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(54) Title of the invention : PLAPHENE PACK 
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India 

   2)S. RITUJASREE 
(72)Name of Inventor : 

   1)S.I. JEYANTH ALLWIN  

   2)S. RITUJASREE 
 

(57) Abstract : 

Ever since carbonated beverages, were manufactured they, are being, packed in tin cans-and conventional petroleum derived hon - 

biodegradable plastic bottles, which cause a huge damage to the ecosystem. Due to the pressure exerted by; carbon dioxide in the 

carbonated drinks, biodegradable packaging. materials will not be an- ideal option. Also considering the ever increasing demand, 

production of these drinks and the difficulty in waste management, an alternative packing material is much essential. Graphene is 

proven to-be the hardest material currently. Packing, material composed of graphene nanotubes and a biopolymer can serve as a novel 

alternative to conventional plastic packaging. There by solving the dual purpose of withstanding, the pressure of the beverage and 

boosting up biodegradability thus.preventing. adverse effects on the ecosystem. This technology effectively as a product will be a 

benefactor for the sustainability and a boon to the environment as well. 
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(57) Abstract : 

The person living in abroad finding difficult in signing documents for investments, land registration and settlement deed. This process 

costs more and time consuming. The proposed system replaces human with robot for signing the legal documents. The invention uses 

robotic arm for creating the authorised signature of a concerned user synchronously. The hardware assembly drives the robot to 

perform the task of signing the document as same pattern created and send by the user. The web application allows the user to sign in 

the screen at remote through simple application. The data is stored in cloud database through internet and processed at the receiver end 

by a controller. The software interface authenticates the user by generating OTP and Aadhaar verification for both sender and receiver. 
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(57) Abstract : 

The visually impaired person could not interpret the emotion of a person as they do not have visual information. Research works in the 

area of implementing projects to aid the visually impaired community has contributed much in the recent decades. Supporting aids and 

tools in navigation and understanding environment around them has gained much interest by researchers. This work stands as an 

initiative to make them understand the emotion of the communicating person with the intensity through the help of the system to be 

developed. An IoT based wearable alert system, more specifically for a visually challenged person about the present prevailing 

environment and situation and also to identify the emotional expressions of the opposite speaking people, is proposed. The above 

invention is that the alert system should be combined with a Facial Emotion Recognition (FER), a.significant way of understanding or 

interpreting ones inner thoughts through their gestures and facial expressions. The next objective of the above invention is to provide 

an alert to the visually challenged person about (he environment and situations. For instance, if any person is ready to physically hurt 

the visually impaired person, the IoT based system in the smart ear phone device and also in their eye glasses as smart eye glasses 

which works through Internet of Things will identify the in and around environment including remote places away from the visually 

impaired person. The smart devices will then send the alert sound or messages lo the visually impaired people. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION : The fabrication of micro scaled DMFC with suitable cost effective electrodes as sensor 

materials is the primary objective of this invention. The limitation of DMFC technology is justified by various reasons like cost of the 

electrode, poisoning of electrode surface, methanol crossover...etc. From our present innovation, the conventional electrode platinum 

is replaced by suitable Pt alloys. The improvement on the results are justifying that the Pt alloy can be acting like a sensor material to 

sense hydrogen based vapours like alcohols and produce the current values. The optimization of the micro cell design was earned out 

by 3D printing technology with the typical active area of 1 cm2. The micro channels are also constructed as shown in Fig.l. The 

electrodes can be connected on the top surface of the prototype and provisions are given for oxygen to enter into the cell for reduction 

where the oxidation has to happen on anode electrode surface. The collected current from redox reaction will be amplified by op-amp 

based electronic circuit and the calibrated values of the power, produced by the cell can power up any electronic device. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION: The work is a cumulative study of isolation and identification of the heavy metal tolerant 

fungal strain followed by its application in removal of heavy metals from both liquid medium and electronic waste. Application of 

novel fungal strain was assessed for removal of Cu2+, Pb2+, Ni2+, Al3+and Fe3+ in liquid medium which revealed efficient 

accumulation activity of the strain. The fungus effectively leached out heavy metals from printed circuit board pieces and spent battery 

powders. The study is novel for the application of the strain in remediation of heavy metals from liquid medium, printed circuit boards 

and spent battery powders. Water in oil emulsion formulation of the strain was prepared which involved utilization of pre-used 

cooking oil. Thus, the cost of preparation of the formulation was minimal. The purpose of preparation of low cost bioformulation of 

the strain was in order to store the strain for maximum time period. The uniqueness of the study is exhibited in the formulation 

technique. Liquid formulation of microbes is better than powder formulation because of the ease in preparation procedure and 

convenience in application. Liquid formulation of bioremediating agents can directly be sprinkled on wastewater or contaminated soil 

for remediation of the pollutants. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION Wood is a part of human life and useful in many ways. But the same wood materials are 

responsible for many fire accidents. The idea here is to make these wood materials to resist the flame by coating with a suitable and 

non-toxic material. By the end of this research project, we can fabricate fire resistant currency notes, important documents, etc. These 

papers can also be used as a raw material for making carton boxes, which can be used for exporting, importing, and storage of 

flammable materials. We can also extend this concept to the fabrics making them fire resistant to prevent the loss of life. The 

technology reported in this work is highly important and essential for the present society. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION: Health-care scenario involves treating patients with minimal cost while maintaining profit to 

the hospital. The current problem of rising health related issues and treatment cost initiates the shift from traditional fee-for-service 

practice in a hospital-care scenario to recently emerged practice like bundled payments. Such a practice would bring a third-party 

namely an insurance agency to the scenario. Now, the hospital-care scenario has three main parties namely patients, hospital and 

insurance agency. Each party has different, multiple and contradictory objectives. For example, profit to the hospital, reduction of 

patient treatment cost, profit to the insurance agencies, etc. The objectives of each party have to be satisfied via optimization processes 

without declining the objectives of other parties. Several works have been addressing the problem of multi-objective optimization such 

as genetic algorithms, game theory, evolutionary computation methods, etc. These classical theories based algorithm iteratively and 

optimally decides the best solutions to the given multi-objective problem. However, recently classical iheories based solutions shows 

limitation in decision¬making processes. These limitations were successfully overcome by the quantum theories based solutions. 

Further, quantum theories based solutions have proven record in explaining the conflicting cognitive behaviour of humans. Inspired by 

this ability of quantum theories, we propose a novel invention of using quantum theories for multi-objective optimization problem, in 

particular, in a hospital-care scenario. According to this idea, each party is represented by superposition of possible respective 

solutions to attain their objectives. However, during the decision-making process, a solution that maximally satisfies the objectives of 

respective party as well as that minimally declines the objectives of other parties is preferred. This preference is modelled via quantum 

probability theories. As a result, the solution to the objective of each party that has maximum preference with regard to all the parties 

is chosen. We make use of natural quantum characteristics such as quantum field theories, cuiitextuality, interference, superposition 

and entanglement to represent and obtain solution for multi-objective problem. Consequently, adapting this framework to a hospital-

care scenario would maximally benefit all the parties in the hospital-care scenario. This framework illuslrates a novel application of 

quantum iheories to hospital-care scenario. In general, this novel application of quantum theories can be extended to any similar multi-

objective optimization problem. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION Disclosed herein is an improved process of a highly efficient unprecedented catalyst-free 

synthesis benzo[d] imidazo [2,1-b] thiazoles and n-alkylated 2-amino benzo[d]oxazoles in H2O-IPA green solvent under reflux/ 

microwave condition. Substituted 2-amino benzothiazoles and 2-amino benzoxazoles underwent hetero annulations and n-alkylation 

reaction with various a-bromoketones in a H2O-IPA green solvent under reflux/microwave condition represents a new strategy to 

afford benzo[d] imidazo[2,l-b]thiazoles and n-alkylated 2-amino benzo[d]oxazoles. The methodology delivers high yield, short 

reaction time, mild reaction condition, green medium and exclusion of chromatographic purification. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION: Supercritical carbon dioxide Brayton cycle is gaining a lot of attention because of its 

significant advantages, in terms of lesser capital investment, compact machineries, lower footprint of the plant and higher efficiency 

than the existing power plants. A new Three-Split Regenerative Supercritical Carbon Dioxide Brayton Power Cycle configuration has 

been proposed in this study which splits the main CO: stream into three different streams passing through three different recuperators 

to obtain better cycle efficiency. The modelling of the cycle has been done so as to recuperate the maximum possible amount of 

available heat. A systematic parametric analysis has been carried out to arrive at the most optimum results. More than 50% thermal 

efficiency can be achieved in the proposed cycle configuration under the most optimum working parameters, which is 6-7% points 

more than the existing configurations. As it uses smaller heat exchanger volumes, the overall plant footprint is reduced, which 

ultimately reduces the capital cost ol the plant as well. Hence, the proposed three-split cycle proves to be a promising cycle 

configuration that shows the potential of achieving higher thermal efficiency. 
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(57) Abstract : 

The idea to solve the above problems is to create an embedded device for vehicles that will detect the changes in the Traffic Signal 

and act on the engine of the vehicle. This will be done as the microcontroller present in the traffic signal and in the vehicle will be 

communicating wirelessly. The embedded vehicle device will receive data from the traffic light, about its status, when the host vehicle 

is stalling in a traffic junction. Based on that information, it evaluates the vehicles engine status as on or off, by factoring the engine 

wake-up fuel consumption, wake-up time and other external factors that can come into play. Tf the vehicle engine is found to be in the 

active state at a red traffic light, the system will trigger a mechanism to switch the engine off. This will be combined with an advanced 

warning system that will be used to warn the driver of incoming traffic. 
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(57) Abstract : 

An array of six HPLED placed on the heatsink which connected in parallel and supplied with its maximum rated power. A real time 

algorithm based on modified Arrhenius model is programmed into a microcontroller board which receives the instantaneous heat sink 

temperature from the thermistors placed on the heat sink and current consumed by the array by a current sensor. By comparing with 

various preloaded operating conditions of HPLED heatsink temperature and current consumption data, the algorithm will predict 

remaining useful life time of the HPLED and also detect that is HPLED failed in an array. Incorporating such like model in HPLED 

products can helpful to alert the consumers to avoid catastrophic accidents due to lighting failure 
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(57) Abstract : 

The smart city proposed by government is providing better infrastructure with possible automated devices. Every smart city proposes 

to provide smart transport through automated traffic management. The peak hours face the congested road and many traffic 

irregularities. The congested road aids in poor travel experience, environmental pollution and health hazards by vehicular fuel. The 

solution to aforesaid issues leads to traffic automation in urban communities. To implement the traffic automation need access to real 

time traffic congestion information, best possible route and alternate strategy with on-line traffic information applicable to specific 

traffic stream. An enhanced traffic control and monitoring framework has been proposed to perform quick information transmission 

and their corresponding action achieved through artificial intelligence. Under a Vehicular Ad-hoc Network (VANET) scenario, 

congestion control algorithm executed by mobile agent controller uniformly organizes the traffic flow by avoiding the congestion at 

the smart traffic zone. The law-enforcement bodies, the fire fighters and the medical and/or paramedical teams focus on increased 

number of crimes as well as life losses through traffic irregularities. The benefits of adopting the Internet of Things (iot) provide a new 

prospect for intelligent traffic development. Fig3a,3b,4a,4b 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION Public transport is a most depended utility by which almost half the population for their 

commute. Howeve overcrowding and hectic ticketing system has been a major problem in recent times which makes it difficult to havi 

a good public transport experience that ultimately leads to increasing road traffic when people start preferrinj private transport options. 

Our project aims at managing the crowd in public transport and provides a hassle frei ticketing procedure. It has been made possible 

with the help of Firebase database of Google, Raspberry P microcontroller and several other electronic devices like the Infrared 

sensors LCD displays etc. India is the owne of the mass biometric ID is system called the adhaar. . The data is collected by the Unique 

Identification Authority of India (UIDAI), a judicial authority inaugurated in Jan 2009 by the government of India, under the 

jurisdiction o the Ministry of Electronics and Information Technology, following the provisions of the Aadhaar (Targetec Delivery of 

Financial and other Subsidies, benefits and services) Act. 2016. This is magnificent database or ar official id system of every citizen in 

India. Expanding the usage of such a mass system for automated ticket payinj system. The entry and exit is recorded of every 

individual under their adhaar identity and the bill is generatec , automatically every month. The count is also managed by this unique 

fully sealed system. In rare valid cases peopl< with no adhaar is allowed to travel with the RFID cards issued by the MTC. The count 

is displayed in bus stops fo prior knowledge of the passengers in the upcoming stops. Thereby the public travelling system is enhanced 

wit! top-notch quality and thus flaws of the present day system are expunged with the help of technological solution This module 

when incorporated in the existing buses can make public commute so much easier with an additiona cost of 4% of the cost of the bus. 

In the long run, this method will prove to increase the government revenue by uj to 30% 
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(57) Abstract : 

Construction of automated machinery in miniature to lager range sizes with versatile features for multiple axes by equipping with 

overhead axis and innovative quadrilateral vertical tool head axis for the smooth motion functioning is discussed. Need of space 

optimum, smooth motions, load equilibrium in machinery is addressed which are limited by the other range of machinery due to 

overhanging tool head on the columnar side axis is concerned. This disclosed innovative step of construction by its arrangement 

provides maximum space of the machine usable working volume by means of unique setup of lifted overhead axis built over the 

beams upon which the other innovative setup of quadrilateral tool head vertical axis is provided. This enables smooth and wide range 

movement. The four guide ways in vertical quadrilateral axis has equilibrium of load distribution for working conditions as unique 

features for tool head movement which does the work function and improves quality out comes from work done with these 

arrangements. 
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(57) Abstract : 

The purpose of this idea is to show maximum utilization of the sunlight for solar applications. It is evident that the output of solar cells 

depends on sunlight intensity and angle at which the light falls on solar panels. In this prototype, solar cells are mounted on moving 

vehicle arrangement. On a vehicle, a light sensing circuit is placed which has two light sensing devices (LDRs). Output of the light 

sensor is compared with a predefined voltage (threshold). During low light intensity values, the vehicle keeps on moving until it gets a 

higher value of light intensity in the area. On reception of higher value of light intensity, vehicle stops and subsequently solar panel 

gets aligned to give the maximum output from solar cells placed on vehicles. Prototype of this product has been prepared. This 

concept can be utilized in various solar applications like power production in remote areas. 
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(57) Abstract : 

X-rays have been discovered by Wilhelm Conrad Rontgen in Wurzburg, Germany.On November 8, 1895, he conducted experiments 

including Crookes tubes, which are typically used to visualize streams of electrons. X-rays belong to the group of Electromagnetic 

wave spectrum are placed according to the wavelength from the rules of electromagnetic radiation. The X-ray tube is basically an 

evacuated tube made of glass with a cathode and a solid metal anode in it. The concepts of X-ray generation are their interaction 

behavior with matter which use light and eventually to electrons. Today, X-rays are routinely used in diagnostic but also in 

interventional medical imaging around the globe. One way is to produce an image of with more clarity without losing any vital 

information in the image. This can be done processing the image using a better efficient image reconstruction algorithm. The Bayesian 

Imaging concepts was adapted for the enhancement of the original image and then the reconstructed image to identify the minor 

cracks in bone fractures. The system will be augmented with monitoring of minor cracks in bone fracturesfrom reconstructed X-ray 

image. 
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(57) Abstract : 

The present invention discloses an automatic car driving system, which automatically drives the car along a lane. The automatic 

driving system comprises: an electronic control unit to recognize the position of a car, an actuator to control the traveling car, and a 

camera to sense the path for traveling. The sensor, Global Positioning System, and Navigation system are included in this automatic 

driving system within an electronic control unit. The vision unit of this invention comprises the lane detection, traffic control, anomaly 

detection, and parking assist system. Lane detection is to detect the lane on which the vehicle travels automatically. [To be published 

with Figure.1] 
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(57) Abstract : 

ABSTRACT TITLE: PAVER BLOCKS COMPRISING EOF SLAG, FLUE DUST AND SLAG CEMENT AND PROCESS FOR 

ITS PRODUCTION. The present invention relates to the development of a method and mix proportion for making interlocking pavers 

having high compressive strength of an average of 50MPa to 60MPa with the usage of by product wastes of a steel plant such as 

Energy optimized Furnace (EOF)slag, Blast furnace slag, Fly ash and Flue dust. More particularly, the invention relates to the usage of 

maximum percentage of EOF slag and mix design of the paver block. For binder, slag cement is used which have less CO2emission, 

when compared to the OPC cement during the manufacturing process. This mixture of EOF slag, Flue dust and slag cement is molded 

into desired shape by vibration and compression of the hydraulic paver block machine. Flue dust is used for the coloring agent is 

unique in nature. The paver blocks are ecofriendly, techno-economically attractive being made of steel plant wastes, shows good 

compressive strength and abrasion resistance suitable for medium to heavy traffic application. (Figure 1) 
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(57) Abstract : 

These cartridges are designed to reduce waste and protect environment. The plastic cartridge that are thrown away after single use 

leads to pollution, it can be reduced by reusing the same cartridge just changing the blades alone. The invention has three different 

types of cartridge that can be used in three different types of razors. N number of blades of the cartridge can be replaced by this 

design. The razor and the cartridge can be reused by just replacing the blades. The first model has multiple blades, looks like multiple 

razor blades but blades can be removed. The second and third model is of the safety razor, the difference is that multiple blades can be 

used by reducing the sizes of the blade and adding the separator to give the spacing between the blades. 
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(57) Abstract : 

The present disclosure provides a portable air conditioner for vehicle. the disclosed conditioner comprises a housing fitted inside a 

passage compartment of the vehicle; a plurality of air inlet vents are provided on the housing to receive air into the housing, and a 

plurality of air outlet vents are provided on the housing to outflow air into the passenger compartment. A conditioning assembly is 

configured inside the housing, the conditioning assembly comprises an evaporator unit, a compressor unit, condenser unit, an 

expansion valve, and a refrigerant hose connecting the evaporator unit, compressor unit, condenser unit, and the expansion valve, the 

refrigerant hose configured to allow flow of a refrigerant fluid. The evaporator unit is configured to cool the received hot air in the 

housing to allow flow of cooled air through the plurality of air outlet vents into the passage compartment of the vehicle. 

No. of Pages : 16 No. of Claims : 5 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48761 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941035712 A 

(19) INDIA  

(22) Date of filing of Application :05/09/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : MOBILE APPLICATION TO EFFECTIVELY MONITOR SEWAGE SYSTEM IN REAL TIME 
 

  

(51) International classification  :H04Q9/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.S.PUSHPA 
      Address of Applicant :St. PETERS INSTITUTE OF HIGHER 

EDUCATION AND RESEARCH AVADI, CHENNAI-600054, 

TAMILNADU, INDIA. Tamil Nadu India 

   2)Dr. R. LATHA  

   3)Dr. K. THIRUNADANASIKAMANI  

   4)Dr. B. SHANTHINI  

   5)Dr. P.SUBHASHINI  
(72)Name of Inventor : 

   1)Dr.S.PUSHPA 

   2)Dr. R. LATHA  

   3)Dr. K. THIRUNADANASIKAMANI  

   4)Dr. B. SHANTHINI  

   5)Dr. P.SUBHASHINI  
 

(57) Abstract : 

The adverse effect of poor maintenance of sewage system may contaminate pure water with drainage water that can cause spread of 

infectious diseases. Overflowing sewage pollutes the environment. The objectives of this study are:    ƴ  To monitor the drainage 

water level and if it exceeds a threshold inform the concerned authorities to take timely action that will avoid spillage. To monitor the 

toxicity level of gas emission in the sewage system and if it exceeds a threshold inform the concerned authorities to take timely action 

that may. avoid bursting of pipelines.      To develop mobile application that allows flexible access of the proposed sewage 

management system. 
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(57) Abstract : 

With the recent growth in technology alongside the population growth, effective transportation plays a major role in enhancing the 

financial and infrastructure growth of any nation. As the rate of vehicle usage in the past few years has increased exponentially, 

fulfilling the fuel needs for this in an economical and eco-friendly manner is almost impossible. This scenario can be overcome by 

usage of Bi-cycle for limited distance travel. In this invention, the distance that can be travelled on a bicycle can be increased by 

battery powered + solar powered + Manual generator concept. Using this solar powered cycle we can shift to automatic mode in which 

no manpower is needed. After a while if the passenger pedals in manual mode energy is generated by the motor on the pedal and is 

directly stored in the invertor battery directly. Also the power from the seat and pedal arrangement with load cells can be stored. This 

can enhance the duration of the automatic mode. During the night or on a rainy day, the battery can be filled with full charge before 

use and the power can be enhanced only by the power generated by the load cells by the weight of the passengers. If required, battery 

can also be charged to some extent by just stopping the bi-cycle on the road side and pedalling with the stand applied, which requires 

very less effort by the rider. 

No. of Pages : 6 No. of Claims : 3 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48763 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941034996 A 

(19) INDIA  

(22) Date of filing of Application :30/08/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : CARBOXYMETHYL CELLULOSE POROUS SCAFFOLDS FOR BONE REGENERATION 

APPLICATION 
 

  

(51) International classification  :A61L27/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. I MANJUBALA  
      Address of Applicant :VIT VELLORE GORBACHEV RD, 

VELLORE Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr. I MANJUBALA  

   2)G. PRIYA 

   3)Dr. U. NARENDRA KUMAR  
 

(57) Abstract : 

In the field of tissue engineering, three dimensional scaffolds provide a structural support at the defective site and helps in bone 

regeneration. This remains as the most promising approach for effective bone repair. Scaffold fabrication technique and the choice of 

material play a major role in achieving an ideal scaffold for the desired application. In the present invention, porous cellulose scaffolds 

were prepared by a simple fabrication technique and their properties were investigated for bone regeneration applications. The 

proposed bone scaffold shows a porous structure with interconnected pores and considerable porosity for easy cell penetration and 

nutrient transport. These scaffolds showed limited swelling and improved stability in physiological conditions. It possesses 

appreciable mechanical strength in the hydrated state and show a significant shape recovery when subjected to defined compressive 

strain. It supported the growth of osteoblast cells and facilitated their differentiation and hence, proved to be a suitable substrate for 

cell growth in vitro. It allowed cell infiltration, vascularization and new tissue formation when implanted in vivo and thus confirming 

their biocompatibility and potential for bone regeneration. 
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(57) Abstract : 

Conventional Harmonic Drive possess several drawbacks i.e. vibration, stresses in teeth due to improper teeth meshing, wear and 

contact fatigue failure, large moment of inertia due to ball bearing wave generator operation, relatively low power efficiency, 

kinematic error, non-linear behaviour etc. Present invention aims at load carrying capacity improvement of Harmonic Drive besides 

performance improvement of it in terms of smooth teeth motion, smooth teeth engagement and stresses in teeth etc. by bringing some 

design modifications. In the present invention single row teeth in flex spline is replaced by double row teeth so that more number of 

teeth pairs come in contact and enhanced load carrying capacity. Teeth are made inclined for smooth and gradual tooth contact. Ball 

bearing in strain wave generating cam is replaced by needle roller bearing to counter heavy load due to double acting teeth and at last 

single row teethed circular spline is replaced by split type inclined teethed circular splines to counter the difficulty of assembly of it to 

Harmonic Drive. 
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(57) Abstract : 

When agriculture lands are converted for domestic purposes, it is necessary to revamp the field with the latest technological 

developments. An ever-growing population is a worrying sign for the industry to meet out the future food requirements. Smart and 

efficient farming would be the appropriate solution to attain future needs. In Agriculture farming, crop monitoring is a critical phase in 

the development of the crops cultivated in the experimental land. There may be several issues such as insufficient nutrients, diseases, 

insects and weeds which can affect the growth of the crop. Timely application of fertilisers will improve productivity and avoid the 

failure of crop development. The proposed Al-driven unmanned aerial device aims at providing necessary alerts and decisions for the 

development of the crop cultivated in the agriculture land. The unmanned aerial vehicle is attached with optical sensors which will 

monitor the crops in the agriculture land. The sensors will provide details about the diseases, weeds, insects that affect the crop and 

also crop nutrient deficiency. The data will be collected in the cloud environment which will be processed by the web-based Al-driven 

tool; also it will offer its recommendation for applying fertilisers to the farmers such as the type of fertiliser and amount of fertiliser 

necessary to grow a particular type of crop. Consequently, each crop needs a different amount and proportion of fertiliser to improve 

the nutrients for their growth. The proposed tool will provide this information to the farmers on a timely basis. It also provides 

information about the development phases of the crops cultivated in the agriculture land such as Vegetative, reproductive and 

ripening. The various information that affects the growth of the crop such as insects, seeds, crop nutrient information will be collected 

from the sensors as the past history of data. Also, the appropriate decision for the issues like the type of fertiliser and amount of 

fertiliser for various crops will be taken as training dataset to train the recommender system for various possible issues. The results 

will be taken into consideration for providing appropriate recommendations to farmers. This tool is expected to provide maximum 

accuracy on the selected objective and will sure revamp the agriculture industry. 
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(57) Abstract : 

Identifying and validating the user is a major concern in a heterogeneous network domain. Conventional algorithms and mechanisms 

could authenticate the users/messages, but with certain vulnerabilities. The proposed mechanism incorporates multi-factor 

authentication and validates the user based on a username, a password, a security question which is sent to the user via Short-

Message-Service (SMS). List of security questions posed to the end-user makes the proposed mechanism stronger and protect the 

system from security breaches by an unknown user to guess the answer. 

No. of Pages : 5 No. of Claims : 3 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48767 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941035003 A 

(19) INDIA  

(22) Date of filing of Application :30/08/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : SELF-RESERVOIR AND SELF-PUMPING POROUS STRAIN WAVE GENERATING CAM 
 

  

(51) International classification  :A61M  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR.BIKASH ROUTH  
      Address of Applicant :VELLORE INSTITUTE OF 

TECHNOLOGY GORBACHEV RD,VELLORE-632014 Tamil 

Nadu India 

(72)Name of Inventor :  

   1)DR.BIKASH ROUTH  
 

(57) Abstract : 

Fatigue failure in Harmonic Drive occurs because of ineffective lubrication in the interface between strain wave generating cam and 

flex spline cup. Present invention proposed self-reservoir and self-pumping porous strain wave generating cam to overcome this 

difficulty. Cam is redesigned creating the provision of porous zone and few slots on the periphery of cam itself. These slots and porous 

section are utilized for storing of extra lubricant. Slots are not only stored semi liquid lubricant but feed it to the interface via its wide 

opening. Also, in the operation of Harmonic Drive, portion of lubricant which spill out of interface due to squeezing is get absorbed in 

the porous section and get it feed again to the same interface via opening of interconnecting pores. No separate external force is 

required for driving the lubricant to the interface as centrifugal, motion, vibration and coning phenomenon, of the drive are the driving 

forces of the lubricant to the interface. 
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(57) Abstract : 

Agriculture is the backbone of our nation, rubber plant cultivation and harvesting is highly encouraged in our country. In India, Kerala 

is the leading rubber plantation state. It accounts to 92 percent of the countrys total natural rubber production. Most of the hilly regions 

in Kerala grow rubber especially North Kerala region is concentrating on rubber plantation. Rubber trees can grow in a wide range of 

soils, including clay, sand and loam. A quickly growing species, a rubber tree gains 24 inches or more in height eachgrowing season. 

It takes about six years for a rubber tree to grow to a point where its economical to harvest the sap, which is called latex. Rubber 

Tappers extract latex sap from rubber trees and a single tree can be tapped for 30-40 years. Currently, rubber is harvested mainly in 

the form of the latex from certain trees. The latex is a sticky, milky colloid drawn off by making incisions into the bark and collecting 

the fluid in vessels in a process called tapping. The latex then is refined into rubber ready for commercial processing. The emergent 

labour shortage, characterized by the paucity of skilled rubber tappers in both the smallholding as well as the organised plantation 

sectors is one of the issues of immediate concern in raising productivity in rubber plantations. This shortage is being temporarily met 

by migrant tappers in the traditional areas. Use of modern technology in planning and implementation in the area of rubber harvesting, 

suitable recommendations of bio incluants after soil testing, water detector alarm, reducing latex wastage will be a good initiative for 

the farmers. The loT based rubber harvesting environment uses the end devices embedded in the vessel placed to collect the latex and 

sense the flow of latex into the vessel. A Threshold value in the vessel is set to send a notification as short messaging service to the 

tapper before the vessel get filled. This will help the tappers to collect back the latex and store it in a large container. This tool not only 

aims to deliver the mentioned objectives but also contributes to uplift the field of rubber harvesting as the field has been seen a  big 

drop of tappers and huge loss due to natural calamities. 
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(57) Abstract : 

In the present world, trains serve as a very important mode of transportation, both short and long distance journeys. For passengers on 

long distance journeys, great amount of time is wasted stopping the train at stations that comes between the passengers start stations to 

end stations, even though its not their journeys end stop. A newly developed unique idea is introduced in the railway transportation to 

overcome the difficulties and hindrances in the current existing mode of transportation. In the train, instead of a main engine coach 

pulling the rest of the coaches behind it, : there will be multiple identical and independent Functional coach units which will constitute 

the whole train. These j Functional coach units will be self-powered and would be able to work and travel independently. The design 

of the i Functional unit is itself distinctive from the present train carriages. A Functional unit comprises of two compartments i 

connected with Knuckle coupling (Figure (c)). This coupling will help the revolute motions necessary during the turns of track. 
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(57) Abstract : 

Wound that exhibits impaired healing, including delayed acute and chronic wounds, generally have failed to progress through the 

normal stages of healing. Such wounds frequently enter a stage of pathologic inflammation due to incomplete or uncoordinated 

healing process. Ideal dressing templates in the form of films and membranes are fabricated to protect the wound from external 

hazards and absorbing exudate from the wound site with subsequent healing and regeneration of new skin. The cellulose films 

developed have good mechanical properties and possess excellent water absorbing capability. The cellulose film is also 

haemocompatible, and biocompatible. The efficiency of the cellulose film to treat wounds in normal and diabetic wounds showed that 

the films not only removed exudates and healed the wound but also enhanced new collagen production thereby creating new skin at 

the wound site. 
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(57) Abstract : 

Agriculture is the mainstay of our nation, and the outcomes are still not encouraging. Several measures are taken in the past but ended 

with fewer outcomes. The percentage of arable area is getting diminished because of increase in population. Besides, to meet the 

demand, multiple cropping is in practice of growing two or more crops in the same piece of land during a season. It is a form of 

polyculture, and if one crop fails to provide the yield, the other crop yield will balance the loss occurred. This selection of multi-

cropping needs the technology support and the choice selection can be made with the help of Artificial Intelligence and the Internet of 

Things. The loT driven agriculture environment uses sensors to capture the soil nutrient values of the experimental land on timely 

basis and store the data in cloud storage. Based on the present soil nutrient condition of the given experimental land, the Al-enabled 

recommender tool will assist the farmers in deciding on the type of one or more crops that can be cultivated based on giving maximum 

yield in their agriculture land. The recommended crops are selected in such a way that they share the available resources such as 

water, sunlight, soil nutrients, etc., for its growth. The decision on the type and amount of manure required for cultivating the 

recommended crops will also be provided by the tool. The model is extensively trained with the data collected through the loT 

Components. The training phase would ensure this, and accordingly the machine learning algorithm triggers to maximize the outcome. 

This tool not only aims to deliver the mentioned objectives but also contributes to uplift the field of agriculture. 
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(57) Abstract : 

The neural network has a very strong capability to work with the large-scale state spaces. Thats the reason, the neural network is 

familiarized to deal with the Q-learning algorithm to guarantee the self-learning effectiveness of dodging hindrances for industrialized 

automobiles in random surroundings. Q-learning technique is a model-free technique of reinforcement learning and is applied to 

realize the bots self-learning ability. The hardware prototype being able to navigate on its own after being trained manually justifies 

the algorithm in a real time scenario. The model mainly uses image processing and employs neural network in order to increase the 

processing speed of the prototype. The second module presents a Li-Fi based smart traffic management that sends appropriate .suitable 

information regarding different routes, traffic density to the drivers 
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(57) Abstract : 

In this work a mathematical model of the water absorption characteristics of the Coriander plant is first obtained. This mathematical 

model, relating the moisture content of the leaves of the plant, monitored by infra-red sensors, is developed with the help of 

MATLAB. The infra-red sensors, clipped over the leaves of the Coriander plant, at various locations can give the information 

regarding the moisture content of the leaves in the form of an electrical voltage The moisture content of the leaves is measured as a 

representing voltage. If a leaf is dry the sensor gives a lower voltage and if the leaf is fresh with rich moisture content the sensor gives 

a higher voltage. In an experiment, a dry Coriander plant was planted in a beaker with the sample of the soil from the same Coriander 

field. Water was added to the soil. The sensor voltage rises over time and exhibited first order characteristics, with a saturation after 

some time. The sensor voltage versus time was recorded and a mathematical model formed. A Particle Swarm Optimization scheme 

was formed. The purpose of the PSO was to find out the optimal degree of opening of the various water valves. This way, all the 

valves placed at strategic locations of the Coriander field were optimally opened and closed. The plants were watered optimally with 

the appropriately required quantity of water. 
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(57) Abstract : 

A Wireless sensor network (WSN) based data togging and Artificial Neural Network (ANN) based Maximum Power Point Tracking 

(MPPT) for a large Photo voltaic (PV) farm is presented in this chapter. In this work a novel technique for obtaining the Maximum 

Power Point Tracking operation of a large Photo Voltaic based Power system is considered. A wireless sensor network is also 

included. The need of the WSN is to monitor the solar insolation at different locations close to each of the PV panes that are deployed 

in the vast area. The monitored solar insolation data is then used by an Artificial Neura! Network to find the terminal voltage across 

the PV panel to be maintained that gives the maximum power output from the PV farm. The number of PV panels deployed over the 

entire solar farm are series and parallel connected so that the voltage and current levels can be achieved and are i ultimately terminated 

across just two common terminals.rm are connected as input to a DC to DC converter. The DC to DC converter connected across the 

terminals of the Photo Voltaic farm is a Positive Output Luo Converter (POLC) and the output of the POLC is then inverted by a three 

phase half bridge inverter of the Graetz bridge type and power is then integrated into the gird. Simulation studies developed in the 

MATLAB SIMULINK platform and appropriate experimental verification prototype was designed and developed to validate the 

proposed ideas. 
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(57) Abstract : 

The invention discloses an AKA Tablet - A Siddha Herbo-Metallic formulation for treating cataract and a preparation method thereof. 

The AKA Tablet is prepared from the following Siddha Herbal and Metallic combination of ingredients by weight: 25gm of Ayam, 

25gm of Kaandham, 25gm of Abragam, 75gm of Athimadhuram, 30gm of Thaalagam, 5gm of Veeram, 75gm of Thiripala, QS of 

Honey, Ghee, Lemon juice, Bark juice of Naaval pattai, Horse gram decoction, Thiripala decoction, Kodiveli decoction, 

Aadutheendaapaalai ilaichaarii. The making method includes: removing impurities from the raw materials, juice extraction, Oxidation, 

performing concentration into a paste, mixing, drying, crushing into super micro fine powder, to prepare tablets, granules or capsules, 

which have the advantages of good curative effect, convenient use, and easy carrying. This Siddha Herbo-Metallic formulation has the 

advantages of no surgery with low cost. 
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(57) Abstract : 

The United Nations Office for Disaster Risk Reduction was established to implement International Strategy for disaster reduction.The 

recent changes in the environment has led to drastic changes in weather. As per the reports India is still not in pace with the developed 

countries when it comes to disaster managementAccording to official figures, by the government floods in India last year alone has 

affected 1.8 cr people with a death toll of over 1;700. The damage to crop, houses and public properties are estimated to be Rs 1,850 

cr officially. The unofficial figures might be higher than those. It has been predicted that with the change in climate, the frequency and 

intensity of natural calamities might go up. It is even scientifically proved that there is a possibility of higher rainfall and flooding. In 

India lack of coordination and lack of power and resources to tackle deficiencies led to disasters. The government and the agencies are 

thinking over methods to control the occurrence of natural disasters and ways to control them. The authorities face a problem of 

getting prompt information about the water level rises and the current temperature details and so as to predict the possibility of flood. 

Our work is a result of an insight to a specific problem faced by the authorities,a monitoring system which helps them to keep them 

informed about the rising water levels and the rate of rise. If a flood lasts for a longer time it creates a greater impact owing to the 

increased duration of the disruption to transport, business and personal networks so, it is always necessary to send the authorities 

warnings and alerts, so as to enable them to carry out mitigation activities. The solution to these addressed problems in Disaster 

Management is a intelligent and effective, monitoring system for the Water Inundation Catastrophe Monitoring & Alert system. This 

is easy to maintain and cost effective and consumes less energy. This would be economical and very easily deployed and managed at 

every dams and could alerts the people concerned in the region about the possibility of a flood and give them time to plan effective 

strategies to prevent intense damages, and to devise mitigation strategies. Methodology 1. At the implementation stage, the entire set 

up of acoustic sensors, a Solar Panel, battery, a Wi-Fi module. The data regarding the changes in water level are collected from 

various acoustic sensors and send to the control room server through a Wi-Fi module.The Power required to power up the sensors and 

Wi-fi module are obtained through the battery which gets charged by the solar panel. 2. Finally the data collected from the sensors are 

analyzed in the server by considering the satellite data obtained regarding the thunderstorms and showers. ML Algorithms deploying 

HMM are applied on to the satellite data and predictions are made. Based on the predictions the results are send as messages in mobile 

phone and mails to the officials concerned, and to the district headquarters to alert the officials, before the situation worsens. It also 

activates the siren in the control room by sending to alert the officials in the office without causing panic to the public. 
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(57) Abstract : 

Internet of Things (IoT) has a large role to play in future of smart cities which in turn are supposed to be environment friendly. IoT 

can be used in practically all scenarios for public services by governments to make cities environment friendly. IOT Sensor-enabled 

devices can help monitor the environmental impact on cities, collect details about sewers, air quality, and garbage. Such devices can 

also help monitor woods, rivers, lakes, and oceans. Many environmental trends are so complex, that they are difficult to conceptualize. 

IoT is an eco-friendly technology which benefits not only the environment but mankind as whole. Deforestation is an issue that is 

impacting not only India but the global environment. In this work, we focused tree cutting detection, fire detection, human detection 

and contaminated water detection using vibration sensor (ADXL 335 Accelerometer), fire sensor (5-Channel Flame Sensor Module), 

Passive Infrared Sensor (PIR) and PH sensor respectively. Arduino Based Deforestation Alert System is used along with GSM to 

communicate to central server from remote place. The sensed data from sensors is collected and sent to t he authorized person via 

GSM. 
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(57) Abstract : 

This invention provides a novel means of resisting shear in RC members by using a prefabricaied mesh as transverse reinforcement 

that not only replaces totally the use of conventional rectangular stirrups /ties but also reinforces the core zone of RC cross section. 

The use of mesh as transverse reinforcement in place of conventional stirrups / ties will not only eliminate the tedious bar bending 

work in vol ved in making I stirrups /ties but also bring in simplicity and enable rapid fabrication of reinforcement cage required for 

RC members. 

No. of Pages : 6 No. of Claims : 7 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48779 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941038110 A 

(19) INDIA  

(22) Date of filing of Application :21/09/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : A HEURISTIC AND BIASES SCALE (HBS) MODEL OF CHANGE REQUEST ARTIFACTS (CRA) 
 

  

(51) International classification  :G06F3/0362  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. M. Rudra Kumar  
      Address of Applicant :Professor & Head, Dept. of Computer 

science and Engineering, Annamacharya Institute of Technology 

& Sciences, Rajampet, A.P, India.-516126. Andhra Pradesh India 

   2)Dr. N. Ramanjaneya Reddy 
(72)Name of Inventor : 

   1)Dr. M. Rudra Kumar  

   2)Dr. N. Ramanjaneya Reddy 
 

(57) Abstract : 

A fingerprint recognition mechanism and device are given. A sensor detects a fingerprint (110). A digital background is then removed 

from the fingerprint impression and is printed differently (115) & (120). A fingerprint templates database matches the differentiated 

print (135) & (150). The fingerprint input device will have an encoder (130) that encrypts digital biometric information with a 

biometric input device to transfer the coded data to the biometric validator, using concealed data that is identical to the biometric data 

coming from input/output device (105). A method of authenticating a persons identity through biometric fingerprint matching (165), 

that includes a biometric fingerprint pattern being stored beforehand in database (150). In order to create a authentication key to save 

and fetch this biometric template, this cryptographic algorithm encodes the biometric blueprint using a secret password known to the 

person. This key is encrypted/decrypted bye the system (175) for the biometric fingerprint authentication process. 
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(57) Abstract : 

The present disclosure discloses a bottom barrel compression mechanism for pneumatic controlled passive prosthetic leg for 

transfemoral amputees which provides easy extension of the knee before it touches the ground for safe landing of the foot. The bottom 

barrel compression mechanism comprises a compression elastic means, a housing cap, an inner barrel, a bottom threaded cap, an outer 

barrel, and plurality of frame brackets. The bottom barrel compression mechanism supports the amputee during stance phase. The 

tightening screw aids either to loose or tight the pylon to adjust the height to provide high stability and minimize the metabolic energy 

expenditure of the amputee. The proposed mechanism enhances the gait cycle and provides smooth and controlled swing phase to the 

amputee. The mechanism supports the full bodyweight of the amputee, during both mono support and dual support phases of gait. 
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(57) Abstract : 

[0046] The present disclosure discloses a pneumatic biomimetic prosthetic knee assembly for transfemoral amputees which provides 

easy flexion, extension and stance control which reduces the fear of falling thereby increasing the confidence of the amputee. The 

ultra-low cost knee assembly is adjustable which allows the amputee to walk, jog, and ride a bicycle. The prosthetic knee assembly 

has low weight which requires less muscular effort and assists the amputee in gait cycle. Further, the knee frame assembly enhances 

the stability of the amputee. 
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(57) Abstract : 

The patent disclosure describes an advanced approach in semantic web using which web content categorization and dynamic web 

content can be achieved, this is extremely useful as any web surfer wants to only view the content which is of interest to him rather 

than a generic web content available for all the users. This will result in reducing the number of contents of a web page and will 

simplify web content presentation to in the web page, the intent is to create a personal web for each user by understanding the taste 

and preferences of the user respectively. To achieve this a number concerns needs to be addressed which are being done in the 

proposed method. The proposed method effectively sorts the different challenges in achieving a personalized web for each user with 

dynamic web content creation, this will ensure people of all ages can access web without any threat of sensitive content populated in 

their web page and kids will be able to access on the resource applicable for them. The proposed method achieved using popular 

statistical algorithms and techniques which assist in dynamic web content categorization and creation respectively along with retrieval 

of browser based browsing attributes. 
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(57) Abstract : 

The patent disclosure describes a innovative and secured method to evaluate and create IMEI numbers, it can further be extended to 

create and validate credit card numbers, it employs a simple technique which one can use to validate whether the IMEI number of a 

mobile phone is valid or not, similarly one can validate the credit card is valid or not. Their exists many attempts made to issue fake 

credit and acquire confidential information from the users, similarly one can use a mobile phone for illegal activity without the 

knowledge of the person owning it. This method ensures that none is victimised of either of the fraudulent activities. The proposed 

method can also be extended to validate all the numeric identity numbers such as Aadhar. Using this method any one can validate the 

authenticity of the IMEI and credit cards respectively. This is an important means of anyone in the society to be aware of the mobile 

phones and credit cards used by them, by which they are no longer a victim of deceit and fraudulent activities. As this will assist 

anyone to apply a basic method in order to verify the validity of all Electronic gadgets which comprises IMEI number further 

enhancement of the proposed method will ensure that all the numerical authentic based entities can be verified using a simple method 

without requiring any official assistance to validate various numeric entities. This will reduce the overhead of the government to put 

effort of multiple validation means at different stages of numeric card based transactions. 
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(57) Abstract : 

There are different methods for control and prevention of cervical cancer which include conventional cytology (Pap smear), liquid-

based cytology, human papillomavirus (HPV) screening, and vaccination against HPV. However, traditional methods are tedious and 

cumbersome due to manual intervention. The proposed system wants to offer an alternative for traditional manual approaches, a new 

system, called automatic pap smear collecting Smart Electronic Penis. The proposed device consists of micro controller controlled 

automatic rotating camera, micro controller-controlled pap smear collecting autopsy component, micro controller-controlled smear 

suction unit for storage, wireless networking component which is connected through external processing unit Raspberry Pi where the 

images are processed and stored in cloud storage service. The core technology of proposed solution is an AI - Artificial Intelligence 

led diagnostic platform that uses image processing and MI - Machine Learning algorithms for reliable and accurate cervical cancer 

screening. The infected image part of the cervix coordinates is sent to the Smart Electronic Penis device which direct the autopsy unit 

for the sample collection using the suction tube to store the specimen in the specimen collection storage space. The cloud storage 

service can store all cancer and diagnostic information in one place, personalized to the patient and or physician and easy to access 

when needed. The cloud storage place also allows the user to access medically accurate peer reviewed information, learn about 

recommended treatments and make informed decisions. This approach gives rise to easier and more versatile design of a device. The 

expected result is Improving patient care, facilitating the safe and effective use of products, improving patient awareness. 
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(57) Abstract : 

SMART CARD SYSTEM AND METHOD FOR GENERATING AND TRANSMITTING TOKENS THROUGH MACHINE 

READABLE CODES Exemplary embodiments of the present disclosure are directed towards a system to generating and transmitting 

tokens through machine readable codes, comprising: a smart card reading device comprising a machine code reading device 

configured to establish a communication with a processing device, the machine code reading device configured to scan machine 

readable codes on products and transmits the machine readable codes to a local server database through the processing device to 

determine the product selected into a smart cart; and a computing device configured to establish communication with a display unit, 

the display unit displays the details of the product based on the machine readable codes retrieved from the local server database and 

transmits the machine readable codes to the computing device, the computing device is configured to detect the products based on the 

machine readable codes and generate tokens. 
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(57) Abstract : 

ABSTRACT OF THE INVENTION In the current times, the number of people using computers, are rapidly increasing when 

compared to the number of people using books. Most of the people have started using soft copies of literature or documents rather 

than using the hard copies of it. In turn th.s has reduced the number of papers used in our day to day life. All our day to day documents 

are maintained as a soft copy in the computer, and most of the time people tend to forget the file name or the location of the file after 

saving it, which results in creating a duplicate copy of the document every time. This has resulted in increased usage of hard disk 

resources due to the presence of multiple copies of same file present in multiple locations. Moreover, as the number of files increases 

it also becomes hectic to find the correct file required by the user. To overcome this issue, we propose Uniqfile optimizer software that 

is capable of deleting the duplicate files and organizing the different files that are present to ensure that the user does not misplace 

them. There are three steps that are involved in this application. In the first step, the files and its contents would be read entirely and 

compared with each other to ensure that, files having the same name but different content do not get deleted, files having the same 

name and the same.f.le content will be deleted, files having different filename and different content will not be deleted and files 

having different name but the same file content will be deleted. In the second step the remaining non duplicate files are organized 

according to their file types date & time and file names. The user can choose from any of the above options, where they can organize 

the file based on the types of file using date and time or based on date and time using the type of file or based on the file name (using 

date and time), which in turn are organized according to the type of file or they can also be segregated based on the file name (using 

the type of file), which in turn are organized according to date and time. This not only ensures optimal use of hard disk space but also 

ensures that the files are arranged in a logical order thereby allowing the user to easily locate and access the file based on file types, 

date & time and file names. In the third step, the entire drive or the file system would be scanned for the presence of empty folders. If 

any empty folders are found, they are deleted for optimal usage of memory. 
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(57) Abstract : 

Renewable energy has nowadays an increased importance in electrical power applications. However, the output power provided via 

the renewable energy depends on climate and natural conditions. Therefore a multiple-input DC/DC converter is proposed for stand-

alone renewable energy system with battery storage in this patent. Compared with the traditional stand-alone system, which uses one 

muti-input bidirectional DC/DC converter control the battery charge or discharge effectively, protect battery and prolong its natural 

life as well as have high conversion efficiency and low cost for system. Muti-input converter implements bi-directional energy transfer 

in the system, so the key of energy management is control bi-directional converter effectively. In this patent, a new bidirectional 

multi-port dc-dc converter with effective charging of energy storage source is presented, which leads to increased reliability. Energy 

sources having distinct V-I characteristics can be interfaced to the converter. The input sources and load are isoiated with each other 

without using transformer, throughout the operation of the converter. The load voltage is regulated irrespective of the dynamics at the 

input and output side. The operating condition decides the working modes of the converter i.e. buck, boost and buck-boost mode. 

No. of Pages : 19 No. of Claims : 5 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48788 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941038504 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : PLAIN IDEOGRAMMIC QUE PROGRESSIVE SYSTEMS 
 

  

(51) International classification  :G07F17/32  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GANESHAN SUDHAKAR  
      Address of Applicant :5/45A, Veeramathi Amman Kovil 

Street, Kadayampatti, Bhavani, Erode, 638312, Tamilnadu, India 

Tamil Nadu India 

   2)PRADEEP SELLAMUTHU  
(72)Name of Inventor : 

   1)GANESHAN SUDHAKAR  
 

(57) Abstract : 

Everyone response differently for diseases and treatments. With advance neural networks, PICS has the ability to understand 

differences. It has a well-built background with next generational intelligent algorithms. ARDCS provides a unique capacity to 

observe the human behavioural and biological responses to discover the brand-new thinks in the field of medicine by unlocking the 

new therapies and benefits to all patients. PICS is an interactive medical assist which can think potentially more than a professionalist. 

PICS uses computer vision and neural networks to oblige the patients and ensure their health level arid optimize their physical 

treatments and their medicines. It can understand the patient response by recognizing their Natural language and it has the ability to 

change its own internal systems without any human interpretations. PICS provides the universal behaviours of the patienfs data to the 

Master data system. So PICS diagnosis the diseases and predict the most effective treatment methods with most effective results. The 

ultra-intelligence systems can mimic the human behaviours and monitor the behaviour modifications. So it able to adjust lenses to find 

the unique way of.treatment. PICS has the ability to see, hear and understand the patient responses by advance ANN systems. The 

advance Artificiat Systems allows capture physiological data points that characterize expressivity, psychomotor function and 

cognition. 
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(57) Abstract : 

The present invention relates to a method of immobilization of algae on biophotovoltaic electrode comprising the steps of: selecting 

graphite electrode as a working electrode; polishing the end of the graphite electrode on emery SiC paper to obtain an abrade 

electrode; washing the abrade electrode with Milli-Q water followed by drying in order to obtain a dried electrode; spreading osmium 

polymer solution on the surface of dried electrode to obtain a modified electrode; and further drying modified electrode for spreading 

cells of P.pseudovolvox on the modified electrode to obtain an immobilized graphite electrode for harnessing solar energy. 
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(57) Abstract : 

In this competitive world electrical power is a basic need of a consumer. According to the statistics energy consumption is increasing 

in day to day life but the resources of energy is parallel diminished. This automation technology provides smart monitoring and 

control of both Residential and Industrial appliances. The monitoring and controlling of the appliances is done using module. We can 

reduce the wastage of electrical energy from this technology. The advantages takes place in the method of easy installation, user 

friendly interface and low cost. The system is better to use and the precise compared to other devices. This technology satisfies the 

needs and desires of the consumers. 
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(57) Abstract : 

TITLE:   DEVICE FOR SMALL VOLUME AUTOLOGOUS AND ALLOGENIC                BLOOD COLLECTION USING 

LARGE BORE NEEDLE APPLICANT: SRI BALAJI VIDYAPEETH ABSTRACT The present invention shall disclose a novel, user 

friendly and time saving device for small volume autologous and allogenic blood collection in a complete closed system of sterile 

environment without any risk of air bubble formation and avoiding multiple collection, designed for purpose of blood patch 

employing large bore needle. The device of the present invention comprises of a syringe, characterized connecting means and a 

needle. The syringe is configured for suction, is removably fixed with, the needle which is configured for phlebotomy, through the 

characterized connecting means. The characterized connecting means comprises of a conical hub with a flexible tubing and a tube 

clamp. The large bore allows less resistance and hence free flow of blood without formation of air bubbles and the tube clamp allows 

temporary oclusion of blood flow while disconnecting the said syringe from the said flexible tube. 
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(57) Abstract : 

Floods are one of the major threats to human life. In 2018, the floods in Odisha, India, had affected around 90,000 people. A major 

concern is to rescue them and provide the basic needs for their survival. We have developed a prototype of Real Time Life Saver Bag 

which contains the basic needs such as food packets, potable water, essential tools and medicine. The system sends regular updates 

regarding the availability of food and location of the user/bag to the server. The alerts are sent to the users when floods are expected 

and users are advised to stack up on food, tools and medicine and charge the batteries. When the flood is onset, an emergency alert is 

sent to intimate the user to keep the bag with them. The data sent to the server from the bag can be used by the rescue teams for 

effective analysis of the situation and hence appropriate actions can be taken. The bag comes equipped with a pair of gloves. The left 

glove consists of a pulse sensing unit. In the absence of pulse an immediate alert is sent to the server. This data can be used to 

effectively estimate the fatality rate. This invention is a comprehensive flood assistive system with flood alerts, stock of essential 

commodities like food, tools, medicine; water storage, water purification unit, communication system between user and server. 

No. of Pages : 24 No. of Claims : 11 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48793 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941038929 A 

(19) INDIA  

(22) Date of filing of Application :26/09/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : IOT BASED VEHICLE FAULT FINDING SYSTEM USING BEAGLE BONE KIT 
 

  

(51) International classification  :G01N33/50  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR. V. VENKATA RAMANA  
      Address of Applicant :CHAITANYA BHARATHI 

INSTITUTE OF TECHNOLOGY, PRODDATUR, YSR 

KADAPA, AP -516360, INDIA Andhra Pradesh India 

   2)DR. G. SREENIVASULA REDDY 

   3)MR. Y. SREEDHAR 

   4)MR. T. SREENIVASULU  

   5)MRS. I. SRAVANI  

   6)MR. S. TIMOTHY  
(72)Name of Inventor : 

   1)DR. V. VENKATA RAMANA  

   2)DR. G. SREENIVASULA REDDY 

   3)MR. Y. SREEDHAR 

   4)MR. T. SREENIVASULU  

   5)MRS. I. SRAVANI  

   6)MR. S. TIMOTHY  
 

(57) Abstract : 

TITLE OF THE INVENTION: IOT BASED VEHICLE FAULT FINDING SYSTEM USING BEAGLE BONE KIT 

[101]                       ABSTRACT In my invention IOT BASED VEHICLE FAULT FINDING SYSTEM USING BEAGLE 

BONE KIT • A method and system of determining a cost of automobile problem detection upon monitoring, recording and 

communicating data representative of operator and vehicle driving characteristics. The cost is adjustable retrospectively and can be 

prospectively set by relating the driving characteristics to predetermined safety standards. The method comprises steps of monitoring a 

plurality of raw data elements representative of an operating state of the vehicle or an action of the operator. Selected ones of the raw 

data elements are recorded when the ones are determined to have an identified relationship to safety standards.. My invention IOT 

BASED VEHICLE FAULT FINDING SYSTEM USING BEAGLE BONE KIT• Also a methods and apparatuses for optimizing 

performance using data from an Internet of Things (IoT) device with analytics engines. The method receives, from a requesting 

Internet of Things (IoT) device, a request for trend data of physical resource consumption based at least in part on a portion of 

received data from at least one of a plurality of IoT devices. The method retrieves, from memory of an analytics engine, at least the 

portion of the received data. The method calculates, in a calculator of the analytics engine, the trend data based on at least the portion 

of the received data. The method transmits, to the requesting IoT device, the calculated trend data, wherein the requesting IoT device 

adjusts parameters in an IoT device using the calculated trend data and manage the required things. 
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(57) Abstract : 

MRI Safe Cardiac Pacemaker is a small battery-operated device that is placed underneath the surface of the skin in the chest or 

abdomen regions. Cardiac Pacemaker has a sensing unit which senses the abnormal beating of the heart. Once abnormal rhythms are 

sensed the discharge unit of the pacemaker generates a voltage pulse that is delivered to the heart through implantable electrical leads 

connected to the heart muscles. MRI Safe Cardiac Pacemaker has external housing made of bio-materials like Carbon Fibre and 

Tantalum which blocks the magnetic field thereby eliminating false triggers of pacemaker due to malfunctioning of reed switch due to 

external magnetic field. An intelligent electronic circuit is also included inside the housing of the pacemaker to protect the patient 

from false triggers during MR Imaging. The Reed Switch is replaced by RF switch to operate the pacemaker in synchronous and 

asynchronous mode as the external housing for the pacemaker will shield the Magnetic fields. Therefore Reed Switch cannot be 

operated with magnets. A specific band of Radio Frequencies apart from the environmental Radio Frequencies and Radio Frequencies 

used in MRI should be allocated for controlling the RF Switch used to operate the Pacemaker in Synchronous and Asynchronous 

Mode. The RF from MRI will travel to the pacemaker along the leads causing RF Interferences >:o the Pacemaker Circuitry. This is 

eliminated by using a Low Pass Filter inside the pacemaker housing, in the terminal connecting the pacemaker and the lead. 
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(57) Abstract : 

A Jackfruit plucking device wherein user has to adjust the telescopic bar according to the height of jackfruit, place the stack of the 

fruit in a gap, then switch on the motor, the top and bottom needle mechanism pierces the stack of the jackfruit and holds it in place, 

the slider movement stops automatically thereafter switch on the second motor and the slider connected to the knife moves in forward 

direction, then the knife slowly cuts the stalk of the jackfruit and separates the fruit from the tree and this jackfruit is attached to the 

removable bottom needle mechanism from the main unit; the plucked jackfruit can be slowly brought down with the help of rope and 

pulley mechanism attached to the bottom needle mechanism 
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(57) Abstract : 

The present invention GPS enabled suspension system• relates to automobile field in suspension mechanisms. More particularly this 

invention has GPS enabled shock absorber which means the device includes GPS system, electronically controlled shock absorber and 

basic components. This invention controls the suspension systems with GPS help.The suspension system of a vehicle refers to the 

group of mechanical components that connect the wheels to the frame or body. A great deal of engineering effort has gone into the 

design of suspension systems because of an unending effort to improve vehicle ride and handling along with passenger safety and 

comfort. In the horse and buggy days, the suspension system consisted merely of a beam (axle) that extended across the width of the 

vehicle. In the front, the wheels were mounted to the axle ends and the axle was rotated at the center to provide steering. The early 

automobiles used the one-piece axle design but instead of being rotated at the center, it was fix-mounted to the vehicle through springs 

to provide the cushioning of shock loads from road inaccuracies. The wheels were rotationally-mounted at the axle ends to provide 

steering. The first springs consisted of thin layers of narrow pieces of strip steel stacked together in an elliptical shape and were called 

leaf springs. In later installations, leaf springs were replaced by coil springs. In front-engine rear-drive vehicles, the front beam axle 

was replaced by independently mounted steerable wheels. The wheels were supported by short upper and lower hinged arms holding 

them perpendicular to the road as did the previous axle beam designs. A coil spring was used to support either the upper or the lower 

arm to provide dampening. Shock absorbers began to be used to dampen shock loads and also to provide resistance to spring 

oscillations. 
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(57) Abstract : 

A method and apparatus is provided for early stage detection of malignant change in breast tissue through ultrasound based 

monitoring of breast tissue density using a portable and wearable device with a method of automatic classification of breast density 

and anomalies thereof. The apparatus comprising an oval shape cup having outer and inner sidewalls defining a peripheral and a 

central recess opening into the mouth of the cup with openings in the cup for connecting of ultrasound sensor and electronic 

components. The apparatus is enabled to be worn around the human female chest region and positioning the breast within the upper 

and lower cups. The apparatus comes with a manual control button to start scanning and will automatically stop after a few minutes 

for further processing of the entire system. The indication of breast density is based on BIRADS classification of High, Medium and 

Low categories and will be displayed on the device in the form of multi-coloured LED glow. The device is enabled to keep track of a 

history of prior reads and learn for an automatic calibration. 
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(57) Abstract : 

ABSTRACT ATTACHED BED MOVING BED PAN TOILET FOR PATIENT This invention is used to improve the quality of 

healthcare delivery, increases patient safety, decreases medical errors, and strengthens the interaction between patients and healthcare 

providers. When the bed patient needs to use bed pan, this invention provides an option of simply using joy stick which will enable 

them to automatically use the bed pan without anyoneÊs help. The joy stick is configured to move the middle portion of the bed such 

that the bedpan is accessible to the patient. 
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(57) Abstract : 

ABSTRACT GPS BASED SPEEDOMETER FOR VEHICLE This invention discloses a GPS based speedometer for vehicle is based 

on high speed 32 bit microprocessor. There is no need of calibration for this system of measurement of speed of vehicle. We will have 

always accurate information and the result is irrespective of the wheel diameter of the vehicle. This is achieved by using two GPS 

points (location). We can calculate the distance covered by the GPS. Receiver can then perform a calculation using these two numbers 

along with the time taken and determine the speed of the vehicle 
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(57) Abstract : 

ABSTRACT E-PURSE CONNECTED WITH SMART MOBILE The objective of this invention is to detect the how much cash in 

purse & how much in credit card, debit card and it will be shown on mobile phone through the IOT (internet of things). This e-purse 

is embedded with electronics, internet connectivity, and other forms of hardware (such as sensors), these devices can communicate 

and interact with others over the internet, and they can be remotely monitored and controlled. 
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(57) Abstract : 

Smart buildings that are small or medium are a vital part of IoT (Internet of Things). Smart control of such buildings is possible by the 

Wireless Sensor Networks (WSNs) which are the main enablers. The key requirement for-the performance is the reliability for the 

applications of WSN and lot that are loss-sensitive whereas the primary issue is the consumption of energy in the design of WSN. The 

challenges for meeting these goals are the scarce physical resource, links that are error-prone and the applications that are traffic 

intense. The energy consumption (EC) and the Packet Delivery Ratio (PDR) play an important role in the environment of loss-

sensitive applications. In this invention various regression model are included such as gradient boosting, linear model, random forest 

model and the deep learning method for the prediction of both EC & PDR. Evaluation of results is done based on the root mean square 

(RMS) error so that the approach of deep learning obtains an accuracy of 98% for both the parameter namely EC & PDR. 
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(57) Abstract : 

Increase in the number of vehicles and development of the roads to facilitate are noticed to be directly proportionate. But along with 

other factors that act either as a hindrance or an enhancer for completing a-road trip, in time, the main interrogation lies in 

understanding the role played by toll plazas in galvanizing a road trip, as it is based on their varying principle followed for toll fee 

collection. Hence an algorithm is proposed here with a main objective to reduce the delay time for a vehicle in the toll plazas, applying 

a map matching algorithm with a futuristic principle. The uniqueness of this system is that, it is a simple network fabrication of the 

principle behind Hidden Markov Model binding up with the favorable aspects of GPS. This invention mainly ruminates on reducing 

the congestion of traffic flow in the toll collection centers of the Indian Highways. The proffered work incorporates three phases, 

where the first phase, determine the traffic flow of the Indian National Highway, Second Phase, to estimate the travel duration, for the 

vehicle and the  Third Phase, to abate the travel duration, using the map matching . algorithm. In order to execute this, initially, the 

user has to install the proposed application on the mobile device and register, providing the needed personal and vehicle details. As the 

user is planning for a trip, could just login, and provide the journey date, source and destination of the journey. By this the shortest 

route, with the distance to be covered, the number of Toll plazas on the way, Toll fee at each toll plaza, total amount to be paid 

considering all the plazas on the way with few other choices of routes too are given in detail, mentioning the difference in the time 

taken to complete the journey in each case. Immediately after the user clicks the acceptance and decides the route they are directed to 

make payment online. On the day of journey, after authenticating the user and the device, GPS starts to locate the vehicle at the 

starting point and continues to monitor, keeping all the Toll plazas on the way in the  unobserved state as per the principle of the 

Hidden Markov model. As soon as the vehicle enters a Toll plaza the prescribed fee for that toll plaza is detected from the total 

amount paid online by the user. Just then that particular Toll plaza is shifted to the observed state from the unobserved state, followed 

by information being passed on to the vehicle clearance controller or whom so ever it may concern, on duty there, by which that 

particular vehicle is permitted to cross that Toll plaza, with zero waiting period. This process continues iteratively until the destination 

is reached. 
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(57) Abstract : 

There is a gigantic scale prerequisite of work and thus the work cost is in charge of expanding the cost of development or venture 

work because of manual procedure of divider plastering on building site,. The nature of work is generally relying upon the ability of 

the work in manual plastering process. The arrangement of these issues is simply to robotize the procedure by Computerized -

numerical controlled - ceiling\wall plaster machine, so that there will be a sparing of period and cost and getting great mortar 

completing to the dividers. The plastering machine can mortar the dividers consequently and all around easily. Because of which the 

procedure will quick and there will spare of expense and time this will decreases the all out cost, all out time which at last in charge of 

the development and consequently the advancement rate of a nation is going to increment. 

No. of Pages : 14 No. of Claims : 7 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48804 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941038424 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : A SINGLE TEST FOR DETECTION OF PLANT VIRUSES BELONGING TO A SINGLE FAMILY 
 

  

(51) International classification  :C12N15/82  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)R.JAGAN MOHAN OBBINENI  
      Address of Applicant :VELLORE INSTITUTE OF 

TECHNOLOGY GORBACHEV ROAD,VELLORE-632014 

Tamil Nadu India 

   2)MR.SUBHADEEP ROY 
(72)Name of Inventor : 

   1)R.JAGAN MOHAN OBBINENI  

   2)MR.SUBHADEEP ROY 
 

(57) Abstract : 

Viruses infect several crops across the globe causing yield losses anywhere between 10-90%. Viruses belonging to the same genus and 

family damage several different crops. All the members belonging to a single family irrespective of the plant they infect have never 

been detected from infected samples with a single test or kit. The proposed method uses information from pangenome analysis of 

viruses belonging to a single genus and family for fast, reliable, sensitive and accurate detection using molecular methods. The method 

has been used for design of a laboratory kit for detection of plant badnaviruses. 
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(57) Abstract : 

The invention is a scaling type that ingrains the concept of Neutrosophy in Likert Scale. It can be used in opinion I feedback form to 

capture the degree of each (Strong positive, positive, indeterminate/neutral, negative, strong negative) opinion separately. It tries to 

avoid information loss since the person is no longer forced to go with the dominant choice. The user has the freedom, to select the 

opinion according to his choice and rate each separately. Indeterminate Likert scaling aims to capture the choice as accurately as 

possible, on 5 different scales. 
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(57) Abstract : 

The present invention discloses a method for extracting and device for separating microplastics in water samples of marine, lake, 

effluents, etc. The separation method involves passing the aqueous solution through the column packed with rock mineral under the 

effect of peristaltic pump. The separation device is made of sample rotation disc consisting round bottom side neck flask and 

intermittent magnetic field generator. Separation steps includes, drying of rock mineral and trapped microplastics under vacuum dryer, 

transferring to side neck flask containing filter sterilized ethanol and constant rotation to obtain dispersion by placing on the rotating 

disc and applying intermittent magnetic force to untangle the microplastics, removal and drying of ethanol solution obtains final 

microplastic particles. The method has the advantages that as small as 200 nm size nanoplastics particles are also extracted, and is 

simple and rapid to operate , easy and cost effective to construct, high in microplastics particles recycling and recovery rate, good in 

reproducibility and widely applicable to ecological environment risk researches of microplastics in the aqueous system. 
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(57) Abstract : 

Smart dentifrice brush re-defines the art the brushing, infusing contemporary technologies available into a traditional brush(s) 

commercially available. Smart dentifrice brush is the advanced one of its kind. This invention aims at developing a smart dentifrice 

brush that can be used anywhere and ensuring autonomous functioning. Smart dentifrice brush can also resolve the problem of 

carrying/holding dentifrice/tooth paste separately. This smart dentifrice brush can hold the dentifrice/tooth paste within it and can help 

the user to carry it anywhere making its handling easier. Smart dentifrice brush uses IoT principles  connected/integrated  via  

human  interface  systems  and  gets  self-connected  to supplier(s)/technician{s)/user(s) for replacement/refilling/recharging/repairing 

etc.,. This invention will i thus be an attempt to combine modern technologies for day-to-day life. 
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(57) Abstract : 

ABSTRACT GSM BASED REAL TIME ENERGY MANAGEMENT SYSTEM The development of a GSM based Real Time 

Energy Management (GRTEMS)  System is presented in this invention. The GRTEMS System is consists of GSM Digital 

Power Meters installed in every consumer unit and an Electricity e-Billing System at the energy provider side. The GSM  Digital  

Energy  Meter  (GEM)  is  a  single  phase 1EC61036 standard compliance digital kWh energy meter with embedded  GSM  modem  

which  utilize  the GSM network to send its power usage reading, fault and tampering analysis in meter using Short 

Messaging System (SMS) back to the energy provider wirelessly. At the power provider side an e-Billing system is used to manage all 

received SMS meter reading, compute the billing cost, update the database, and to publish billing notification  to  its  respective  

consumer  through  SMS, email, Web Portal and Printed postage mailing. Finally we are going to analyze about working ant 

tampering of meter from the SMS received from energy provider. Based on the information provided in the SMS actions are going to 

be taken.  A working prototype of the GRTEMS system is built to demonstrate the  effectiveness  and  efficiency  of  automatic  meter 

reading, billing and notification through the use of GSM network. 
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(57) Abstract : 

The invention discloses a system for use in a window opening of a building structure. The system includes a wall edge cover (110), a 

plurality of grill bars (130) and a casement window sash (120). The cover (110) is configured to line the window opening on all sides. 

The plurality of grill bars (130) are configured to extend between and fastened to a first set of opposite sides of the cover (110). The 

system may include a pair of casement window sashes (120) hinged to the cover (110). The casement window sashes (120) are fitted 

with an insect screen (122). Further, the system may include a mullion member (140) extending between and fastened to a second set 

of opposite sides of the cover (140). The member (140) is orientated perpendicular to the grill bars (130). The system improves the 

assembling and mounting of the window system in the window opening. 
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(57) Abstract : 

A Bobbin Holder Improvised with 5 Stage Multi Brake System is capable of applying various loads at 5 stages over the brake shoe 

(16). The MBS - Bobbin Holder consists of a cap (14) with slots of symmetrical depths (14a). The cap has five steps of symmetrical 

depth opposite to each other. The top cover (24) having two projected legs provided inside. The legs are placed opposite to each other 

at 180° apart. The projected legs in the Top cover (24) are capable to locate into the slots (14a) of the cap (14) having symmetrical 

heights. The cap (14), having various slots with depth of various symmetrical heights, allows the two legs (24a) of the top cover to rest 

in it. The top cover (24) has two window openings (24b) located 180º each apart to have a better visual after the Bobbin Holder is 

fixed on the creel. 
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(57) Abstract : 

Glass fiber reinforced concrete (GFRC) provides various advantages such as corrosion resistance and higher tensile strength. 

Performance of GFRC panels is studied by the flexural strength which shows ultra high performance when undergoes prefabrication 

and used in framework of permanent structures such as columns of bridges or walls. Experiment evaluation of the panels is done by 

the 3 point bending test. Behaviors of the post-fractures are predicted by implementing the plasticity model. Parameters that are 

included for the evaluation are the thickness of the panel, number of layers of the GFRC panel. The proposed invention shows 

promising results of lower self-weight, higher performance of tensile strength and resistance towards corrosion for permanent 

structures with enhanced resistance towards formation of cracks and longer service time of the structures. 
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(57) Abstract : 

Nowadays the young generation is completely depending on Android based smart phone to setup their own living platform in all the 

directions. Because of this kind of addiction, a pessimistic impact on the human brain starts and creates severe causes (Memory Loss). 

Android based smart phone emits electromagnetic fields (EMF) and electromagnetic radiations (EMR), which causes harmful effect to 

Human brain especially ChildrenÊs under the age of fourteen. SmartphoneÊs with 2G/3G/4G technologies operates within the 

frequency range from 1900MHz to 2400MHz. Due to this, radiation get deep into the brain structures of ChildrenÊs roughly double 

the time of radiation per unit volume than adults. Also ChildrenÊs have thin skulls bone marrow which absorbs radiation at very 

Short time. Hence this creates a need of smart filter to diagnose this effect. The present invention details on Smart Filter design which 

compensates by releasing negative ions and neutralizes the positive ions which are emitted by EMR. This proposed filter is compact 

and acts as an anti-radiation shield. 
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(57) Abstract : 

ABSTRACT SMART SHAVING RAZOR CONNECTED WITH SMART MOBILE PHONE In this invention, we propose the use of 

the smart mobile phone with a provision of electric shaver and to control the smart shaving razor using the mobile phone. Globally, 

millions of men regularly remove their facial hair using an electric shaver. The concept of an electric shaver has evolved from a 

relatively simple hand-powered apparatus to a technologically advanced device designed to provide the user with an optimum shaving 

experience. The smart shaving razor can also be connected with camera and light to show the moment and angle of razor while doing 

the shaving 
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(57) Abstract : 

ABSTRACT REMOTE DOOR LOCK MESSENGER This invention proposes the attachment of a Sensor in the door lock. If the lock 

is attempted to be opened, immediately in mobile phone it will be displayed. The mobile phone App is personalized with a unique user 

password for the secure access to the door lock system. The system verifies the credentials of the user and then sends an OTP to the 

mobile App interface using cloud-based secure messaging service.  The main aim of this invention is to help users improve the door 

security. 
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(57) Abstract : 

Identifying and validating the user is a major concern in a heterogeneous network domain. Conventional algorithms and mechanisms 

could authenticate the users/messages, but with certain vulnerabilities. The proposed mechanism incorporates multi-factor 

authentication and validates the user based on a username, a password, a security question which is sent to the user via Short-

Message-Service (SMS). List of security questions posed to the end-user makes the proposed mechanism stronger and protect the 

system from security breaches by an unknown user to guess the answer. 
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(57) Abstract : 

A time stamp key generation method is used to secure the vote casted by individuals. The proposed TK-ES system consists of two 

modules as follows: Module-1: Vote Casting Process at Polling Booth End Manual verification at polling booth will be done and the 

voter will receive a unique identification number. Module-1 allows a voter to cast his vote using his/her identification number. 

Immediately, a file named with identification number is generated in centralized server containing the casted information in cipher 

text form (The cipher text generated in the file is associated with the time stamp of the vote being casted. The time stamp of casting a 

vote and casted information jointly used as a key to generate the cipher text.). Further, the casted votes can be cross verified by the 

number of generated files in the various polling booths. Now, the booth wise information gathered in their respective folders stored at 

centralized server. Module-2: Casted Vote Evaluation and Count Generation Process At the centralized stage, Module-2 of TK-ES 

system will be executed to generate the candidate wise count and the total count at particular zone. 
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(57) Abstract : 

The invention discloses colorimetric and chromogenic sensor for uranyl ions. Receptors containing amide and imine groups in the 

structural unit will provide strong affinity for lighter actinides in higher oxidation states. Particularly, bipyrdine and phenanthroline-

based Schiff bases are important in this work. The synthetic route for preparing proposed receptors will be claimed as simple and cost-

effective. In addition, the visual colour changes of receptors with uranyl ions are further integrated with smartphone and supported 

with CIE 1931 colour space using the respective RGB values. Also the point of care can be implemented using cellulose based strips 

impregnated with proposed receptors and fabrication of smartphone integrated portable colorimetric device are interest of this 

innovation. 
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(57) Abstract : 

In mid segment cars, during long drives the Co2 level inside the car raises beyond permissible levels. Initially it induces giddiness in 

the occupants which leads to lack of oxygen to brain, thereby reduced focus and attentiveness in drivers. This condition may lead to 

accidents. The proposed instrument measures the Co2 level inside the car and when the level exceeds the permissible limits, the circuit 

opens the vent to let in fresh air to raise the 02 level. A filter is added to the circuit to avoid incoming pollutants. This device ensures 

the automation of the process to enhance and maintain inside the car air quality. 
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(57) Abstract : 

The present embodiment proposes an energy efficient of smart street lighting system. Most times we see that street lights remain 

switched ON or OFF at inappropriate times due to the negligence of the operators and the intensity of human work involved during 

day time. Traditional street lamp e.g. Sodium vapor, Metal halide, Incandescent, Fluoresent lamp consumes more power as compared 

to new advanced LED light. Streetlights can be operated free of cost by using automatic controls. In this invention, the IoT provides 

the real-time monitoring of the street lights and the energy Consumption with a set of components that function integratedly such as 

the LED light source device, a video sensing analysis means for acquiring information acquired information data processing, wireless 

communication module in accordance with an instruction issued by the data processing device, driver for controlling the brightness 

control means, video sensing analysis and a wireless network device driver apparatus for transmission of data between the LED lights 

and the data processing system. 
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(57) Abstract : 

Before a decade the patients used to visit the doctors in the hospitals were very limited . After the evolution of technologies like 

Internet of Things, cloud computing and big data there is huge revolution the medical field. The doctors were not able to monitor the 

patients health continuously and suggest the suitable recommendation. Wearable devices have matured into products that are now 

being worn by patients, transmitting data to physicians and thereby allowing doctors to monitor vital signs in real time, including their 

heart rate, glucose levels and even fall detection. With the invention of this technology the doctors can able to give suggestions to the 

patients, monitor them frequently and store their health related database to study their medical history. 
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(57) Abstract : 

Data under observation can be scrutinized exceptionally when studied under best suited model distribution. The decision making 

factor of adopting best suited available or designed model is not easy task. Statistically there are various ways. One of such popular 

and convenient model is to plot a Quantile-Quantile graph and decide which model is in cohesion to the data. This process has its own 

limitations. 
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(57) Abstract : 

The requirement of energy efficiency in the real-time application has led to energy harvesting. The Energy harvesting over the 

Wireless Sensor Network enables the automated decision implementation. The C02 sensor node powered by artificial light records the 

C02 concentration in particular area in predefined time slot through the active and sleep mode. The sensor node uses IEEE 802.11 for 

wireless communication of data recorded. IEEE 802.11 is the common protocol used in wireless local area networks and is compatible 

with existing networks and infrastructures. The radio communication consumes the high power consumption in a wireless sensing 

system and IEEE 802.11 and the TCP/IP protocol stack are not optimized for energy-efficiency. So the firmware deployed with 

ODMAC, a MAC protocol designed for EH-WSNs, indicates that data communication with ODMAC is two orders of magnitude more 

energy-efficient. [0007] Fig 1 
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(57) Abstract : 

ABSTRACT SMART SUITCASE This invention discloses a security system to lock the suitcase to prevent an unauthorized person to 

handle the suitcase. There are a number of other sophisticated features built in to this smart suitcase. By using of motion sensors, IR 

sensor, GSM (global system for mobile) module, motors a suitcase could move automatically just by sensing the owners legs 

movement. If the suitcase is away from the authorized person then the suitcase is automatically locked and in addition the roller of the 

suitcase will be automatically stopped to prevent rolling of the suitcase. 
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(57) Abstract : 

ABSTRACT CELL PHONE SIGNAL JAMMER DURING ROAD CROSS LINE LIMIT Cell phone works by communicating with 

its service network through a cell tower (or) base station. Cell towers divide a city into small area or cells. In existing system there is 

only the traffic signal only used to control the road accident. The jamming system operates whenever the pedestrians are entering the 

road cross line. So that the pedestrians only concentrate in the crossing of road. This invention is useful to prevent road accidents. 
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(57) Abstract : 

ABSTRACT VISITOR SENSING WELCOME MAT This invention is about a doormat. The door mat is a simple carpet used only 

for wiping feet before coming inside. The proposed Doormat in this invention can do a lot more than that. This invention relates to 

notifying the arrival of any visitor as he steps on the doormat. For this purpose, piezoelectric sensors are used. They use piezoelectric 

effect in order to measure acceleration, force and pressure by its conversion into electric signals. This is used to notify the arrival of a 

visitor by switching on a buzzer or alarm. Whenever any Visitors arrive there is no need of any doorbell. The doormat can 

automatically detect visitor and notify on their behalf. With the Piezoelectric sensor built-in, the door Mat is able to actively monitor 

any time whether thereÊs a change in pressure from someone or something standing or sitting on the Mat. 
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(57) Abstract : 

ABSTRACT VOTER VERIFIABLE INTERGRITY BASED ELECTRONIC VOTING SYSTEM i The present invention relates to 

the field of casting public votes in elections and data transferring system. A voter verifiable integrity based electronic voting system 

(1) comprises of plurality of voters (11), plurality of polling station (21), control unit (31), server (41), data management system (51) 

and secured proxy server (61) characterized in that control unit (31) comprises of encryption module (32) and management system 

comprises of decryption module (52). 
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(57) Abstract : 

ABSTRACT METHOD OF SECURING VISUAL DATA TRANSMISSION THROUGH VISUAL CRYPTOGRAPHY The present 

invention relates to the field of cryptography based image data transmission system. The present invention comprises of a sender (11), 

encryption unit (21), server (31), decryption unit (41) and a receiver (51). Moreover the present inventions further comprises of 

encryption and decryption modules (22) (43), transfer modules (24) (42) and cryptography schemes in which the data is transferred to 

said receiver (51). 

No. of Pages : 16 No. of Claims : 5 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48828 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941038436 A 

(19) INDIA  

(22) Date of filing of Application :24/09/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : WALKING WHEELED ROBO CHAIR USING CO-OPERATIVE MANIPULATORS CONCEPT 
 

  

(51) International classification  :A61F4/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.I.S.RAJAY VEDARAJ  
      Address of Applicant :VELLORE INSTITUTE OF 

TECHNOLOGY, GORBACHEV ROAD, VELLORE, 

TAMILNADU, INDIA -632014. Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr.I.S.RAJAY VEDARAJ  
 

(57) Abstract : 

In this invention a wheelchair which is capable of walking, weighing less and also with larger load carrying capacity, has been 

investigated. For this invention the kinematic analysis on a wheelchair with legs on the folded stage was carried out. The forces acting 

on the wheelchair were considered and the distributed stresses were identified for the initialization of the co-operative manipulators 

concept. By this a stem wheel, acts on the concept of Jackie type load bearing and two serial manipulators form the wing legs. This 

assembly is kept below the wheel-chair which is specially designed and the reliability was compared in the simulation of the 

mechanism. Various analyses conducted for the wheel design for stair climbing mechanisms were used to check the kinematic 

analysis carried out on the torus shaped wheel, which was designed for the modified wheelchair capable of perfect wheeling without 

tipping. 
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(57) Abstract : 

In this prototype, wireless connectivity of multiple sound systems over WiFi has been planned. Furthermore, the application of IoT 

was used to enhance the user experience. The proposed system even fulfils the requirement of low latency with significantly low cost. 

Even the cost of production has been kept reasonably less compared to similar branded product available in the market. Introduction 

of Wifi for multipath data streaming and IoT for anywhere access have improved the current technological enhancements in this field. 

Even as an extension, the provision of an additional USB + and USB - of DFPlayer port has been thought of. This can be added to 

boost the direct data access via pen drives or USB cables. 
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(57) Abstract : 

Aluminium alloy based composites processed by powder metallurgy route followed by pack carburizing assisted with laser exposed 

surface case hardening of the developed composite is claimed to be an alternate for the brake pads. As this product is subjected to 

friction the case hardening on the surface of the aluminium composites will impart improved frictional and wear properties with 

excellent heat dissipation properties as expected in the brake disc pads. Thus, all the mechanical properties achieved in the aluminium 

composites based brake pads will be compared with the existing brake pads and the claim for the alternative will be justified. 
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(57) Abstract : 

7.  ABSTRACT OF THE INVENTION: Customers often finds nearest business for getting their needs fulfilled, The process of 

searching and listing the available business that satisfy all the customer needs is done by many search engines but all these searching 

algorithm fails when user issues multiple keywords like Notebook, Pen and File, in the worst case the user issues multiple 

heterogeneous keywords like going to cinema to watch specific movie after that he/she needs to go to hotel to eat specific food. These 

type of multiple keywords (both heterogeneous and homogeneous) makes difficulty in search engine to find the optimal shortest route. 

In this invention, we propose an optimization to recommend the best optimal shortest route among multiple keywords (both 

heterogeneous and homogeneous). 
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(57) Abstract : 

TITLE:   BONE BUR FOR EXTERNAL DACRYOCYSTORHINOSTOMY APPLICANT: SRI BALAJI VIDYAPEETH 

ABSTRACT The present invention shall disclose a Bone bur for creating ostium of required size on a lacrimal bone with minimal 

damage to surrounding bone with less physical effort during external dacryocystorhinostomy. The bone bur of the present invention 

comprises of a cylindrical hand piece integrated with cylindrical angulated tip on first end and a fixing means on second opposite end. 

The bone bur is characterized in the angulated tip bent near tip with varying angels which makes it comfortable to use in difficult to 

access sites 
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(57) Abstract : 

Cardiovascular disease is responsible for the most deaths worldwide for both men and women of all races. Tachycardia and 

bradycardia indicate the existence of underlying cardiovascular disease. A mobile app integrated wrist wearable is developed for 

continuous monitoring of heart rate to detect bradycardia and tachycardia. The device is equipped with two temperatures sensor, heart 

rate sensor and an accelerometer giving real time data on skin surface temperature, ambient temperature, BPM and acceleration. From 

the raw data collected the activity intensity and core body temperature is computed. The app is built in with a machine learning 

algorithm that takes in the patient age, gender, core body temperature, BMI, BPM, activity intensity and physical fitness to detect 

tachycardia and bradycardia by monitoring the heart rate. The detection is done real time. The data and results are stored in the cloud 

for storage and analysis. The app notifies the user and hospital in case of prolonged tachycardia and bradycardia. Thus, the user is 

monitored real time for tachycardia and bradycardia. 
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(57) Abstract : 

A method used to evaluate the micro structural changes in Exchange Rate and Stock Returns using numerous observations with proper 

permutation and combinations to assess the best fitted model in the modem scenario 
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(57) Abstract : 

The e-waste is completely synthesized and makes it as powder. This powder is a better alternative in replacing as a coarse aggregate 

material for various applications. The applications requirement is being analyzed to obtain the need of the strength and other 

parameters based on which propitiate mixing of the e-waste powder can be changed to derive out the necessary outcome. So, it can be 

added with many products for as per the requirement. 
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(57) Abstract : 

The vehicle is designed with the accelerator (1) is used to move the vehicle in forward direction. The braking system (2) is to slow 

down the vehicle. The directional control system (3) is used to navigate the vehicle. The supporting back seat (5) provides additional 

support to the passenger. The supporting wheels (8) are provided to the vehicle to assist for better navigation. The AV video camera 

(6) and the display (7) are attached with the vehicle to support the passenger in guiding them to navigate the vehicle in better way., 
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(57) Abstract : 

A system for facilitating interactive content viewing is disclosed. The system includes a server device and a user device. The server 

device includes a receiver configured to receive first content from one or more edge devices, a processor configured to generate 

second content related to the broadcasted first content and a transmitter configured to transmit the generated second content. The user 

device includes a transceiver configured to receive the first content, a display configured to display the received first content and a 

processor configured to receive, through an I/O interface, one or more user inputs on the displayed first content. The user device 

transmit a request indicating the one or more user inputs to the server device and receives, in response to the transmitted request, 

second content, wherein the server device generates the second content based on at least one user input received in real time from the 

user device. FIG.1 
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(57) Abstract : 

The present disclosure of invention is present a machine learning based computer implemented method for prediction of  artificial oil 

lift failure. The objective of the present invention to provide overcomes the inadequacies of the prior art in prediction of  artificial oil 

lift failure. The presented computer implemented method uses a logistic regression machine learning model and Recurrent Neural 

Networks (RNN) model for Predictive Alert for Artificial Oil Lift failures. 
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(57) Abstract : 

ABSTRACT DEEP WELL TOXIC GAS ANALYSER The invention is related to sensor technology; here the gas sensor is used to 

detect the toxic gas in the deep well area. This invention discloses a toxic gas analyser that is located in deep well area, which is used 

to determine the presence of toxic gas. When it determines the presence of toxic gas then it will automatically turn off the submerged 

water pump in the deep well. A toxic gas analyser sensor is connected with submerged water pump. When this sensor gets the signal 

from the deep well area after determining the toxic gas in the deep well it sends a signal to the micro controller. Here the micro 

controller is connected with submersible motor engine. The sensor sends the signal to the micro controller then the micro controller 

causes the turning off the motor function of the submersible pump. 
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(57) Abstract : 

BIO SHIELD PANEL FOR ABSORBING RADIATION The process of preparing a bio shield panel for absorbing radiations of 

electromagnetic field includes (a) extracting rice hull biochar from rice hull using a slow pyrolysis technique, (b) modifying properties 

of the rice hull biochar to the predetermined value to obtain a biochar 5 electromagnetic scatter, (c) formulating a mixer using 5% to 

10% of cement with at least one of 5% to fly ash, fine aggregate, coarse aggregate, water and a super plasticizer to obtain a self 

compacting concrete mix, (d) modifying properties of the self compacting concrete mix at the predetermined value to obtain a self-

compacting concrete, and (e) formulating a bio shield by mixing the biochar electromagnetic scatter in the range of 20% to 50% with 

the self 10 compacting concrete mixer. FIG.1 
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(57) Abstract : 

BICYCLE LOCKING SYSTEM This invention provides a bike locking system with very few components and a smart strategy that 

helps expose the burglary at the time it is happening through the help of a siren. E-Bicycle locking project works with the help of an 

electronic circuit having a switch which acts as the key to the bicycle lock. A metal wire is connected to the system in such a way that 

the wire goes from in between the tire spikes and into the system. If someone attempts to steal the bicycle, the wire has to be broken 

first then only the bicycle will move. And if the wire lock is broken it is sensed by the system to raise a siren alert. Hearing the siren 

the owner can get alerted and try to avoid theft from happening. The mechanical locking of the tire happens due to the wire. 
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(57) Abstract : 

This invention relates to smartly designed turning mechanism that allows for efficient turning in large connected vehicles like, trucks, 

trailers and long AC buses. The mechanism features an interlinked turning mechanism that uses a single motor to power turning of 

entire vehicle and all its trailing carts such that the trailing cart follows exact same path of the main cart. The mechanism consists of a 

motorized cart frame connected to another frame through an interlinked set of connecting rods. 
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(57) Abstract : 

The present invention disclose a versatile trio needle holder which can serve as a needle holder, screw holder and as a screw driver for 

purpose of multi instrumentation like suturing, holding mini plates, driving mini plates and the like and hence reduces the surgical 

time consecutively. The trio needle holder of the present invention comprises of two shank and an handle in which the two shanks 

pivoted together at a joint in scissor-like fashion with jaw portions characterised in providing screw shaped carving in jaw insert 

working head for holding miniscrew and tighten to a determined level followed by suturing once surgery is done. The handle 

comprises of ratchet and ring for opening and closing the jaws thereby holding and releasing surgical needle or surgical screw during 

suturing, holding mini plates, driving mini plates. 
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(57) Abstract : 

This invention is related to a 360-degree rotating vehicle. This vehicle moves in all directions and this design provides better comfort 

and also saves the time, most of the people uses this vehicle to carry goods, emergency patients etc. The normal wheel vehicles face 

lot of problems like parking, U turn and much more which consumes more time. So, we have designed a 360-degree wheel rotating 

vehicle to reduce and eliminate problems in the industry as well as common life of people. The wheels of the vehicle are capable of 

being turned without moving the vehicle 
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(57) Abstract : 

This invention is very beneficial for disabled people as it allows movement of a robotic vehicle on the basis of hand movements. The 

person just has to move his hand in order to move the vehicle in forward, backward, left or right direction. So the user does not have to 

press any buttons. The system includes a receiver circuit designed which will be mounted on a top of a glove which the user has to 

wear 
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(57) Abstract : 

OCR accuracy is improved by many recent research on neural network, yet most of them suffer from the confusion between similar 

letters such as b and p, q and o, and so on. These confusion letters are caused because of poor handwriting and bad scan quality. This 

leads to prediction of wrong word such as instead of bot, pot is predicted. To overcome the problem, we propose a concept called as 

Transfer Clustering which uses the result of clustering output to integrate with neural networks to increase the accuracy. 
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(57) Abstract : 

Lots of illegal photos are uploaded on social media and there is no way to identify the culprits behind this as no identity verification is 

done at any social media. Implementation of identity verification is impossible because of many country restrictions of obtaining, 

storing and processing an individuals data. In this invention, we make use of steganography and cryptography algorithms to store the 

MAC address of the photo uploading device and secretly hide them in the image using a confidential key (which is different for each 

user). Whenever an illegal act is found, the system can uses the key to read the MAC address and reveals the identity of the culprits. 
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(57) Abstract : 

The proposed method relates to the visualization of urban street environment which is highly populated with 3D building information. 

The data quantity is very huge to be represented in any data representation schemes. Even if such a representation is possible, the 

extend of its utilization and management in various applications including navigation systems, driving simulators, urban data 

management, air pollution detection, traffic analysis, disaster management and so on is highly tedious and complex task. Considering 

a City as an enlarged aggregation of big data units which can be decomposed into numerous meaningful objects, each such entity can 

be represented semantically and its relationships can be expressed as a hierarchical data structure. This idea can be utilized in urban 

navigation applications, where the main purpose of the user is to find the destination buildings of his interest or intension. In such a 

scenario, providing the entire street area data to the user is not meaningful as he has to do a lot of cognitive interpretations by himself 

and as a result he may sometimes lose his point of interest (POI) of his destination building. Lesser the detailed content, more is the 

usability, interactivity and easiness to find a building in a street. Based on this idea, we propose a design methodology for filtering out 

unnecessary information from the scene and emphasizing important areas in the street data. Thus in the design methodology we 

represent the entire city information hierarchically as structural semantics using different level of details for both geometry and 

texture. This structural hierarchy is then semantically mapped to user specific functional semantics. We represent the building model 

as a RDF schema based on building ontology and its relationships with other building parts. The buildings are then grouped as 

functional clusters depending on the service each building provides to the user. The approach helps to prioritize buildings depending 

on the functional clusters and associate them with the user intension in real time. 
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(57) Abstract : 

This invention discloses a simple method for light switching to operate the light and other electrical devices. The invention is related 

to sensor and micro controller technology. By using this technology we are able to modify the switching system. Here the biometric 

sensor and micro controller is used to control the switching system. This biometric sensor is used to send the signal to the micro 

controller. Then this micro controller gives power to the connected light and other electrical devices. 
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(57) Abstract : 

This invention proposes a system of packing a single bottle with multiple item using multiple tray. This has more benefit to 

producer and cost also less and consuming area also be too less and customer side also be satisfied with product because no damages 

and more particularly to a container wherein a plurality of inserts are employed to stabilize the bottle(s) and to provide impact resistant 

cushioning during shipment of liquids. A sensor and micro controller connected with top cap of the bottle, is used to send a message to 

the user about the condition of the bottle. 
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(57) Abstract : 

ABSTRACT BAMBOO PROSTHETIC LIMBS This invention introduces bamboo prosthetics, which make their leg like a spring. 

The prosthetic bamboo leg with an attached foot are held in a more natural, in-line position with the socket. The limb is ready to be 

circumferentially wrapped in plaster bandages. Afterwards a piece of bamboo is cut into many long narrow pieces and attached to the 

socket with thin wire. A foot is then made by fashioning a woodblock into the shape of the foot and attaching a section of rubber. The 

bamboo materials are used for the pylon and the receptacle in which the socket rests after bending, the bamboo is dipped in water and 

this process of heating, bending and cooling is repeated until the desired bend is created. Subsequent to cooling the bamboo retains the 

shape to which it has been bent. 
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(57) Abstract : 

Copyright fetching on digital data give the notable attraction in the community of research. In this approach a square structure of the 

copyright is redefined into single layered and further the coordinate position of the pixel element is grouped in to odd and even. 

Daubechies Wavelet transform is applied on a cover image results give a one low level, two medium levels and High level of 

transform coefficients. Copyright marking is activated only in the medium level regions. In this method marking is done by the cross-

layered structure, here the even and odd co-ordinates images are fetched in the different medium bands. Two Scaling factors are 

product with the copyright images to reduce the weight of the integer values and increase the place of decimal values. Further inverse 

transform is applied on an image to get a copyrighted image. To challenge the ownership of an image, both copyrighted and non-

copyrighted images are subject to the operation of fetching and the subtraction of two images gives the copyright information. Test 

results indicate that the quality of the copyrighted image is better than existing approaches and also this approach is robust against 

filtering and geometrical attacks. 5 claims & 3 Figures 
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(57) Abstract : 

The present invention discloses a secured image processing system of biometric based automated ration distribution delivery method, 

the electronic system includes a server and a plurality of lockers, server includes a database, electronic central control unit comprising 

a drawer, the monitoring means and a plurality of grid box. A method for non-specific delivery grid box of the present invention 

provides, while enabling the same grid box storing a plurality of user items, to improve the space utilization grid box. The present 

invention provides for a method of specific delivery of the crate, to implement user-specific grid box, the user at any time to ensure 

that grid box is available. The invention lockers administrator authorization, enabling a safe transfer of goods; delivery personnel to 

avoid malicious occupation of unregistered box grid; to achieve a user certificate signed to write the pickup and delivery staff to pick 

up credentials retrieval functions; registered users and registered delivery person without random password generation system can 

operate accordingly. 
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(57) Abstract : 

This new invention and method described herein is called Kinetics Associated Mass Mechanical Applications for power generation is 

called as KAMMA GEAR FLYWHEEL. This invention is based on kinetic energy. According to the design, the motor coupled to the 

KAMMA Gear Flywheel and pinion gear wheel is under constant motion. While rotating continuously the KAMMA Gear Flywheel is 

discharging all the generated Kinetic energy from its weight, diameter i.e. from center to the periphery, is continuously flowing into 

the rotating pinion gear wheel coupled to the generator. The kinetic energy flowing from the KAMMA gear flywheel is always more 

than the opposing kinetic energy coming as a reverse torque from the pinion gear wheel when load is applied on the generator. All 

three i.e. KAMMA gear flywheel, pinion gear wheel, generator are connected with each other and continuously rotating with their 

individual RPMs with load is the invention. 
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(57) Abstract : 

This invention discloses a method and apparatus to achieve fault tolerant Induction motor drive operation in the event of failure of 

either or both current sensors in sending the feedback to IFOC during entire drive operation including the starting period. The fault 

tolerant control method in a motor control unit (MCU) for an induction motor based drive, comprising: detecting a fault in at least one 

current sensor resulting in a fault in an estimated currents (Isd_CS, Isq_CS) measured from the current sensors; enabling, by the 

MCU, to set a torque-component-determination flag to zero, based on said detection of said fault; switching over from current sensor 

based control to a voltage sensor based control using a fully compensated motor dynamic control model by using a pre-characterized 

data of said motor. When a fault is detected in said current sensors, translating said measured voltages across said induction motor for 

generating translated voltages (Vu, Vv, Vw), wherein said translated voltages (Vu, Vv, Vw) input to the fully compensated motor 

dynamic model to obtain desired current (Isd_VS, Isq_VS) for controlling the operation of said induction motor during a fault. Figure 

2 
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(57) Abstract : 

ABSTRACT PNEUMATIC POWERED WALL CLIMBING ROBOT This invention proposes the use of a robot that makes use of 

pneumatic power for movement as well as suction in order to cling to the wall. The system is a smart mixture of pneumatic, 

mechanical and electronic circuitry that allows achieving this task. The robotic system consists of 2 pneumatic pistons in order to 

achieve the movement. The system makes use of valves and drive them electronically in order to achieve the desired movement. Also, 

use of suction cups at the end rods is made in order to achieve vacuum based suction. This invention uses vacuum ejector pistons and 

drives them through valves to operate the vacuum based system parallel to the pneumatic systems in coordination in order to achieve 

the desired mechanism. As a result of the coordinated movements of these systems we get a fully functional pneumatic based wall 

climbing robot. 
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(57) Abstract : 

A system (105) and a method (200, 250) for low power artificial intelligence is disclosed. The system and method classifies validity of 

received frame from audio video source and further picks right frame based on source dependent timer, using source health classifier 

(140) and source frame timer (155). Upon receiving right frame, the system (105) applies data frame filters and subsequently does 

statistical computations prior to processing in optimized artificial intelligence, using data frame filter (160) and statistical compute 

module (165). Thus, system and method ensures not all but right data frame is processed by artificial intelligence module (175) 

thereby reducing need of heavy processing and hence lower device can be used for artificial intelligence inferences. 
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(57) Abstract : 

Unsought goods are those products that are desired when a problem occurs or those that require aggressive selling efforts. The 

unsought product identified to construct the Stimulus-Servicescape model is health insurance. The clusters identified for testing the 

model include, the users and the non users. The non-users were further bifurcated as those that were exposed to stimuli and those that 

were not. Hence, there are three clusters. The study finds that the problem acts as stimuli and the emotion undergone acts as a cue for 

the insurer, thus reducing the aversion. The study also finds that servicescapes are vital and their presence or absence catapults 

purchase decisions. Logistic regression analysis is used to predict the odds at which one would subscribe or not subscribe the product 

based on demographic, perception, presence or absence of physical environment and perceived medical cost. Analytic Hierarchy 

Process (AHP) is deployed to identify the predominating factors in decision making among the users. Interestingly, servicescapes of 

the supplier evolved as a predominant factor among the users also. 
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(57) Abstract : 

The patent description consists of an inclusive model to create a better user experience. This patent primarily envisages creation of 

awareness among the users about the various product offerings of the companies and to detect frauds. It shall include 6 levels such as 

inclusion of ICT, Customer Experience, Customer journey, Emotion experience, constructing a methodology, optimization and 

personalization. ICT media will be used to construct a better user interface. Artificial Intelligence and Machine learning techniques 

will be the primary tools to construct the user interface as it will be help to achieve both the objectives, to create awareness and detect 

fraud. By mapping the journey of the customers, the user interface shall be constructed in such a way that the language used is simple. 

Besides, the history of the customer can be mapped and the probabilities of fraud can also be detected. Emotion analysis will be used 

to personalize and optimize the interface. 
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(57) Abstract : 

Nano encapsulation of vitamin C using plant extract through DMSO (Dimethyl Sulfoxide) solvent is a method of synthesizing nano 

encapsulated vitamin C, comprising the steps of providing a solution of L- ascorbic acid & providing plant extract solution and 

combining the of L- ascorbic acid and the plant extract solution while stirring at room temperature to produce the nano encapsulated 

vitamin C used as a vitamin C source, DMSO used as a solvent & plant extract used as a encapsulating agent .further, synthesized 

nano encapsulated vitamin C are further characterized using Fourier-Transform Infrared Spectroscopy (FTIR) and Scanning Electron 

Microscopy (SEM) .fig 1 
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(57) Abstract : 

Development of automated approaches for deep learning for analyzing microvasculature in FA (Fluorescein angiography) and OCTA 

(optical coherence tomography angiography) are focused. Accurate quantification of retinal microvasculature in human and mice is 

done by these approaches. Firstly, an automated approach of simultaneous segmentation of retinal structure which includes the optic 

nerve head (ONH), micro-vascular network, and the main vessels in the FA images of the mouse. Combining the approaches based on 

model with deep learning, automatic segmentation of the structures can be done which requires few manual tracing for the purpose of 

training. Then, development Of multiple methods is done to analyze automatically the micro-vascular network in human OCTA 

images. Deep learning is the key novelty in these approaches which not only does the segmentation of micro-vascular structure but 

directly finds the region with a different status of micro-vascular network. Further, investigation and analysis of clinical significance is 

done for the region based OCTA segmentation. This goal can be achieved by the effective analysis of regional vascular measurement 

which indicates the severity of RR. Also, differences between trje micro-vascular network of unaffected & affected eyes of RR 

patients are studied for comparison between healthy ones, which shows that deep learning provides accurate results for analyzing 

retinal vasculature. 
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(57) Abstract : 

The present invention discloses an universal, cost effective, durable and comfortable C-Band Restraint device for swift restraining 

hands of delirious aggressive and violent patient in psychiatric ward without any risk of strangulation and unwanted wrist injuries 

even if the patient moves violently. The C-Band Restraint device of the present invention comprises of  a bi layered elongated crepe 

bandage adapted in a form of C shaped wrist cuff at first end through a securing means for receiving and restraining wrist in which the 

securing means is adjusted on the Wrist cuff based on size of patient hand by releasing and retreating the elongated crepe bandage 

from second opposite end;  an adjustable strap with two ends in which the first end is removably fixed to the securing means and 

second opposite end fixed to a nearby bed pole through a fixing means. The C-Band Restraint device of the present invention is 

characterised in the bi layered elongated crepe bandage filled with soft cotton base padding thereby providing comfort to the patient 

hand and avoid unwanted wrist injuries while hands are held tightly in the device. 
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(57) Abstract : 

Banana and plantains are grown in about 135 countries. Total annual world production is estimated at 144 million tonnes of fruits. 

India leads the world in banana production with an annual output of about 27.5 million tonnes. But substantial amount of trees are 

getting damaged because of natural calamities. By focusing on this problem and trying to bring out a solution which can reduce the 

damage ratio of banana trees, This device solves the ever menacing problem caused by wind and additional weight that is subjected by 

the banana cluster. Normally if the wind speed is 60 kmph it topple the whole banana tree. This device can withstand up to 3150 N/M2 

. The remarkable characteristic of this project is, it is so modest in construction and its ease towards installation makes this as a stand 

out solution for the farmers. 
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(57) Abstract : 

All over the world, it has always been a tedious task when shifting patients from stretcher to bed in the hospital management system. 

In most of the hospitals, they use plastic transfer sheets to move patients. It needs more man-power for transfer of patients using 

plastic sheets method. Patients feel uncomfortable by this method. In our country usually two or three people lift the patients from 

stretcher to bed. Patient safety and comfort are often the main concern in this exercise. In order to improve the quality of hospital 

management system in the view of shifting patients from stretcher to bed, our proposed model provides high comfort, more care and 

safety to the patients when they are moved from stretcher to bed. In the proposed method, the patients are shifted by lifting, sliding 

and tilting the stretcher manually by actuating the mamially operated mechanisms. The patient can be comfortably slide towards the 

bed with less effort from stretcher bed with minimum manual intervention. Hydraulic jack is provided to lift the frame of the stretcher 

to the height of the bed. A bevel gear drive setup is provided to tilt the stretcher top by rotating the lever, simultaneously the bed is 

sliding over the telescopic slider channel automatically which is fitted over the fixed support. The supporting members are provided to 

withstand load acting on the stretcher. The links are constrained to move in specific direction is such a way that the stretcher ensures 

its safety and more comfortable to the patients. 
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(57) Abstract : 

Oil spill causes serious threat to aquatic wildlife by blocking their gills. Moreover, eggs and larvae when exposed to oil can cause 

harm. It also kills sea birds when they come to catch their prey. There have been many techniques like Oil Booms, Oil Dispersants, 

forcing hot water and Controlled Burning. But these techniques indirectly cause harm the aquatic wildlife. Our product mainly uses 

the concept of removing oil from the ocean using the centrifugal force . caused due to the rotation of the aluminium wheel with a 

speed of 30 rpm. Oil has a density lesser than that of water hence floats on top of water. Due to the affinity of Aluminium Oxide 

(formed as a layer of protective coating over Aluminium plate of 1.25 mm thickness) with oil the oil sticks with the plate and is 

scrubbed of with the help of a scrubber. The scrubber extends to a reach the container where the collected oil is stored. Hence the oil is 

separated from the water. This principle is based on surface tension wherein oil adheres better to the metal, due to its lower surface 

tension. A lower surface tension means it requires less energy to adhere to the surface of the metal, compared to water, the lower 

energy situation is favoured, therefore only oil wets the surface of the metal. Hence our product is simple cost effective moreover it is 

eco-friendly and is portable. 
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(57) Abstract : 

The present disclosure of the invention related to the field of a data security in transmission with DNA cryptography. The present 

invention presents a system and method for data security using dna cryptography based encryption. The invention provides better 

security by using DNA cryptography and DNA codons. It guarantees an ideal security for userÊs plaintext in present dayÊs scenario 

because every codon is supplied by using 64 bit look up table. The present invention is useful for textual data the same DNA 

cryptographic algorithm, which is used for audio, video type of data. 
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(57) Abstract : 

ABSTRACT USE & THROW COVER FOR COMB This invention relates to the field of personal hygiene. When a comb is used by 

more than one person, the issue of hygiene is compromised. Such use gives a chance to spread diseases and dirt from one person to 

another. Use and throw cover comb is very useful because it is not good that using single comb by more than one person. For that this 

cover has been developed. A polythene plastic based comb cover can be fixed on the comb. It would be light weight. The device has a 

switch to release a fresh cover on to the comb bristles prior to use. Once it is used then we can remove and throw it away. Another 

person wants to use the same comb again another cover can be fixed and used. 
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(57) Abstract : 

IOT BASED VEHICLE MONITORING TECHNOLOGY USING BEAGLE BONE KIT [540]                       ABSTRACT My 

invention IOT BASED VEHICLE MONITORING TECHNOLOGY USING BEAGLE BONE KIT  •. A method and system of 

determining a cost of automobile problem detection upon monitoring, recording and communicating data representative of operator 

and vehicle driving characteristics. The cost is adjustable retrospectively and can be prospectively set by relating the driving 

characteristics to predetermined safety standards. The method comprises steps of monitoring a plurality of raw data elements 

representative of an operating state of the vehicle or an action of the operator. Selected ones of the raw data elements are recorded 

when the ones are determined to have an identified relationship to safety standards. Also my invention IOT BASED 

VEHICLE MONITORING TECHNOLOGY USING BEAGLE BONE KIT A computer implemented method and system for 

determining reliability of a machine includes receiving one of a machine data from one or more locations through an internet of things 

(IOT) based machine wearable sensor network. The method further includes storing the data in a distributed computer database 

communicatively coupled to an enterprise resource planning (ERP) system and extracting, through a computer server, one or more 

entity information from the data to compare against a pre-defined baseline. My invention IOT BASED VEHICLE MONITORING 

TECHNOLOGY USING BEAGLE BONE KIT   A Methods and apparatuses for optimizing performance using data from an Internet 

of Things (IoT) device with analytics engines. The method receives, from a requesting Internet of Things (IoT) device, a request for 

trend data of physical resource consumption based at least in part on a portion of received data from at least one of a plurality of IoT 

devices. The method retrieves, from memory of an analytics engine, at least the portion of the received data. The method calculates, in 

a calculator of the analytics engine, the trend data based on at least the portion of the received data. The method transmits, to the 

requesting IoT device, the calculated trend data, wherein the requesting IoT device adjusts parameters in an IoT device using the 

calculated trend data and manage the required things. And display the all related to problem on display unit. 
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(57) Abstract : 

This invention discloses a new type of breath sensing sensor for detection of alcohol intoxication. This apparatus does not require a 

mouthpiece for operation of the breath sensor. This enables usability in relation to various breath alcohol screening applications. 

Driving Cars and other Automobiles under alcohol intoxication is dangerous as it can cause accidents resulting in loss of life. This 

invention discloses a sufficient sensor performance for screening applications with an instrument operating without a mouthpiece 
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(57) Abstract : 

ABSTRACT YEAST SENSOR FOR FOOD PACK This invention proposes injection of chemical sensor needle into food, which 

senses the food freshness, the presence of pathogens, leakage, carbon dioxide, oxygen, pH, time or temperature. Thus, this technology 

is needed as on-line quality control for food safety in term of consumers, authorities and food producers, and has great potential in the 

development of new sensing systems integrated in the food packaging, which are beyond the existing conventional technologies. 
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(57) Abstract : 

The present disclosure presents a novel electronic booster control system for fully automotive driverless vehicle. The it discloses a 

system of vacuum booster with an automotive air compressor system which comprises a compression piston, a power transmission 

component and a power input part with integrated to plurality of sensors , servo controllers and a central control module of the fully 

automotive driverless vehicle. 
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(57) Abstract : 

ABSTRACT An embodiment of the present disclosure is related, in general, to image processing, exclusively to a method and system 

of de-nosing one or more image. The method comprises of receiving, by an image denoising system, one or more denoised images 

from a source. Also, the method comprises classifying the type of one or more images by extracting a plurality of feature associated 

the one or more images and estimating a plurality of optimized filter coefficients of Dual-Tree Complex Wavelet Transform (DT-

CWT) for the classified one or more images using Earth Worm-Based Grey Wolf (EWGW) optimization technique. Thereafter, the 

method comprises filtering the one or more images using an obtained filter based on the estimated plurality of filter coefficients, 

thereby denoising the one or more images. Figure 1 
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(57) Abstract : 

ABSTRACT SUPER MARKET BASKET DETECTER AND BILLING SYSTEM This invention is related to a sensor installed in a 

Super market basket Each and every basket is connected with one sensor. Additionally, a camera and a micro controller are also fixed 

in the shopping basket. The sensor measures the weight of the goods purchased and the camera takes a photograph of the product and 

this information is used by the billing system to determine the amount to be paid. 
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(57) Abstract : 

ABSTRACT MOBILE PHONE PAIR BAG This invention is related to a bag that has a GPS and sensor with buzzer and micro 

controller, so we can easily to track the bag. There are a number of other sophisticated features built in to this bag and also this bag 

linked with mobile phone. If an unauthorized person tries to take your bag it will indicate through the buzzer or mobile phone. A small 

electronic circuit may be connected to hand bag. The circuit consists of biometric equipment, sensor and buzzer and are interfaced 

with a smart phone with GPS system. Due to the pairing of the smart phone with that of the bag, if the user moves away without 

taking the bag, an alarm will sound in the mobile phone. Similarly a buzzer in the hand bag will sound if the bag is taken away by 

someone as it gets away from the mobile phone. Also, through GPS we can see the location of the hand bag in the smart phone 
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(57) Abstract : 

ABSTRACT E-TROLLEY This invention proposes the use of RFID and GPS module, sensor and micro controller, servo motor to 

design a new e-trolley system, which is capable of being used in industrial area. The sensor senses the signal and the micro controller 

is used to control the direction of running of the servo motor. This new invention trolley system enables proper segregation and also 

avoid collision and confusion. Each trolley has separate sensor and RFID for segregating way of the trolley as compared with another 

trolley. When the user put the things to this kind of trolley, it will automatically move to correct cabinet. Here the GPS module is used 

to track the cabinet location and the servo motor is used to adjust the direction of the trolley wheel. 
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(57) Abstract : 

ABSTRACT BODY TEMPERATURE THERMAL CAMERA This invention enables checking the body temperature of a person 

without contact. Here the thermal camera is attached in the top of the cot. This camera is connected with a micro controller and a 

buzzer. There sensor in the thermal camera senses the body temperature and sends signal to the microcontroller. Then the buzzer is 

switched on and an LCD display shows the temperature level of the person. 
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(57) Abstract : 

ABSTRACT SMELL DETECTOR SENSOR The invention is related to sensor technology which is used detect the foul smell from 

the garbage bin and waste material. We anchored lead acetate to a 3-D Nano fibber web, providing numerous sites for lead acetate and 

hydrogen sulphide gas to react. By monitoring a colour change from white to brown on the sensor surface we could detect in a minute 

if there is foul smell. Each dustbin has sensor and GPS which helps to tracking the location and find the level and weight of the 

garbage bins and a separate ID will be provided for every dustbin in the surrounding area or city so that it is easy to identify which 

dustbin is full. Here the each dust bin has auto spray system when the garbage bin spread more bad smell this auto sprayer is switched 

ON then it will spread the flower based smell. 
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(57) Abstract : 

ABSTRACT WIRELESS DASH BOARD IN VEHICLE This invention system is to display the various conditions of the vehicle and 

engine condition through the air medium to LCD display. The purpose of the invention is to prevent the road accident. The 

measurements will take place automatically with help of sensors like speed sensor, vibration sensor, ultrasonic sensor and monitored 

by server. The measurement details will be sent through wireless transceiver. If communication breaks down, immediately GSM will 

start to send communication. 
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(57) Abstract : 

ABSTRACT The invention provides a plurality of the rectangular copper patch on a Denim jean substrate are stuck separately with 

copper ground and the Artificial Magnetic Conductor (AMC) 8X7 array patch structure, on a same Denim jean substrate are stuck 

separately with partial copper ground plane connected with the solar cells. The top structure, the upper layer, rectangular copper foil 

patch with a physical size of 46x51 mm2 has stuck on a Denim jean substrate with a physical size of 96101 mm2 using fevicryl fabric 

glue and the ground layer, the same copper foil ground with the same physical size of the substrate. The bottom structure, the upper 

layer, the AMC 8X7 array patch structure, each patch in the array has dimensioned 10 mm X 10 mm around with a gap of 2 mm, on a 

same Denim jean substrate with same dimension are designed separately and the patches are stuck on a Denim jean substrate using 

fevicryl fabric glue and the partial copper ground plane connected with the solar cells. Two solar cells connected in series, covered the 

ground plane of the AMC structure with partial copper ground plane. A large through the hole is drilled from center to a distance of 14 

mm upward in the rectangular copper patch and the AMC structure and the SMA coaxial fed inner conductor is extended and 

connected to the copper patch structure and the outer conductor is connected to the both ground plane, both structures are with an air 

gap of 1 mm. The proposed antenna covers the ISM Band range between 2.44 GHz to 2.56 GHz with return loss -30.44 dB and 

VSWR 1.06 at center frequency 2.49 GHz and partial solar cell act as ground plane of AMC and also converts solar energy to 

electrical dc Energy of around 0.8 W power levels. FIG. 1 -8 
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(57) Abstract : 

Disclosed in the present invention is a secured authentication to process information with different sensitivities. The disclosed system 

uses authentication using images and authentication using security questions. The system incorporates a server configured to meet the 

objects of the present invention. Disclosed further is the encryption process, verification process, the key generation process and the 

password pattern key generation and verification user login (Figure 1). 
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(57) Abstract : 

Agriculture is the backbone of the economy for most of the countries and consumes much of fresh water available for effective output. 

Increase in population of human and water scarcity, has forced to have a check on water consumption for Agriculture. Usage of 

sensors with actuators has led Internet of Things (IOT) for management of crops with respect to soil content, moisture and decides on 

the water requirement based on the humidity to facilitate Irrigation eliminating the adverse effects of over-irrigation, and also avoid 

after effects of under-irrigation. A system to irrigate the plants by generating Alerts to take decisions by the concept of IOT. The 

system houses an Arduino board, sensors, DC water motor and LCD, along with a Wi-Fi module for connecting to the cloud. Based on 

data received and processed, a decision is taken to either switch on or switch off the motor for intelligent water supply. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a system for capturing sales information and providing 

competitive intelligence, comprising: a first computing device comprises a competitive intelligence engine configured to collect an 

unstructured sales information at a deal level to provide competitive intelligence on open deals, whereby the competitive intelligence 

engine comprises a speech recognition module configured to request questions to end users; and a cloud server configured to store the 

sales information of the end user and establish a communication channel with the first computing device by the competitive 

intelligence engine, whereby the competitive intelligence engine comprises a natural language processing module configured to 

extract the structured sales tactics from the unstructured sales information obtained from the speech recognition module. 
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(57) Abstract : 

The present invention related to combined heat, power generation and cooling system with a method of using biogas as hot source for 

process heat and solar photovoltaic cell as hot source driving organic Rankine cycle. According to the main aspect of the invention, 

tri-generation system comprises of organic Rankine cycle as power generation cycle. The tri-generation system comprises of waste 

heat recovery, plurality of heat exchangers, a separator, plurality of turbines and generators, plurality of pumps, mixer, ejector, 

evaporator, throttle valve wherein, the heating arrangement used in the combined heat and power system is solar concentrating 

collector and or plurality of bio digester. The present invention relates to a combined power generation, heating and cooling system 

comprising of bio-digester which supplies process heat and ejector refrigeration system to provide cooling effect thereof extracting 

heat from ORC turbine. 
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(57) Abstract : 

The present invention relates to a process for recovering metals from PCBs using Acidiphilium acidophilum bacteria, comprising the 

steps of ; initiating the recovery process of at least five metals using Acidiphilium acidophilum bacteria; adding broken pieces of a 

predefined amount of PCBs dosage to the culture medium; allowing the bacteria to react with the five metals in the PCB; initiating 

acidolysis reaction to release H+ in the cultured medium containing energy / no energy source; generating SO42- acid by the 

bioleaching process; reacting the acid with the metal / (s) and followed by bioleaching mechanism; and computing bleaching 

efficiency of metals for C3 and C4 and at S/L ratios using several parameters including pH, temperature, relative humidity, oxidation 

reduction potential (ORP) and others. 
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(57) Abstract : 

EVM- CONTROL : ELECTRIC VEHICLE CONTROLLING  SYSTEM USING BEAGLE BONE BLACK REV C(4G) The 

invention EVM- CONTROL•  system of an only electric vehicle can apply. the EVM- CONTROL system comprises a gateway, 

chassis can buses connected with the gateway by beagle bone black rev c(4G). a battery management system (BMS) module used for 

managing power-on-off, charging-discharging and energy level of batteries, a power electronic unit (PEU) module, a gear control 

module connected with the PEU module by the chassis can common buses, a vacuum-pump control (VPC) module connected with the 

PEU module by the chassis can common buses and an advanced driver assistance system (ADAS) module connected with the PEU 

module by the chassis can common buses, wherein the PEU module comprises a driving control unit connected to one of the chassis 

can common buses and used for controlling a driving motor based on accelerator pedal signals (APS) and brake pedal signals (BPS), 

an on board charge (OBC) and a direct current to direct current unit (DC/DCU); and the driving control unit, the OBC and the 

DC/DCU are independent nodes of buses and share a hardwire wakeup signal line of the BMS module. the EVM- CONTROL system 

of the electric vehicle is fully capable of improving the safety and real-time performance of a network and decreasing the error rate of 

analysis on gear positions and the error rate of analysis on the boosting of the electric vehicle, thereby ensuring the running safety of 

the electric vehicle and display all thing by beagle bone black rev c(4G) . 
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(57) Abstract : 

AML -SYSTEM: ADVANCED MOBILE LOCKING SYSTEM OF ANY VEHICLE  [88]                          ABSTRACT My 

invention• AML -SYSTEM•  mainly focuses on car and other vehicle security once its stolen. Many a times when the car and other 

vehicle is been trapped, we lose its location. But by this technique. We can not only track the car and other vehicle but also take its 

access. We can also minimize, the harm which can be done to it. This can reduce the high amount of loss we can place if such mishap 

happens. We can take the control over our car and other vehicle by our phone .   Even if we are 2 km away from the vehicle, we can 

firstly track its location using our phones GPS. After its been track, we can control its speed over our phone by reducing it slowly and 

controlling its movement to make it stop on a safe place. Once the car has come to a hault we can lock it and only the door besides the 

driver is open. But, by a hidden camera in our car we can take his snapshot by clicking over our phone so that further investigations 

can be done. Thus we can safeguard our vehicle even if we are not near it . 
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(57) Abstract : 

The Abstract of Invention The Weather Fabrics are made using cotton yarn by weaving in handlooms according to the requirements in 

terms of thickness and colour and room sizes. It has got good insulation characteristics and retains the heat and cold to the great 

extent. It does not allow the heat and cold and therefore room temperature is relatively low in summer when compared with normal 

buildings without Weather Fabrics. Similarly in cold, the room temperature is higher than the ambient temperature because of the 

usage of the Weather Fabrics. The Weather Fabrics are tied with rope below the roof slabs using hooks fixed in the walls. So when the 

Weather Fabrics are placed under the ceiling of roof whether the same is RCCortile or AC sheets or MS sheets, the room temperature 

is relatively low and thereby people residing under the same is getting comfort from the weather conditions. 
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(57) Abstract : 

The present disclosure of invention is related to a computer implemented method for maximum energy utilization in internet of thin 

networks. The computer implemented method of energy management for use in which a plurality of the internet of things sensor and 

devices are supplied energy over connection means to monitoring & controlling of total energy consumption with supplying energy to 

the devices/sensors according to considering plurality of the parameters of energy availability, task and future needs. 
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(57) Abstract : 

PCR amplicons, restriction digested DNA needs to separate first by electrophoresis and desired fragments to be extracted from gel. 

Both the steps are tedious and expensive. For gel electrophoresis high quality and expensive agarose is required. For gel extraction 

expensive and multistep kits are required. We propose a new matrix made with a polymer and inorganic chemicals in which DNA can 

be separated and desired fragments can be extracted and purified without usage of commercial kit. Matrix mixture is taken in water 

and boiled. After dissolving of substances poured in gel casting tray with Ethidium bromide (EtBr). Sample loading and 

electrophoresis is carried out as normal. Its cost is almost one tenth of traditional system and single step is required for gel extraction. 

Purification will be similar to normal method. Gel formed is clear and bands are also prominent. Almost 90% of the DNA is extracted 

in this method. The DNA obtained is suitable for restriction digestion, ligation, PCR, Sequencing, transformation etc. 
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(57) Abstract : 

Toothpastes are used for cleaning and maintaining of oral health. As toothpastes contain high concentrations of chemicals, they are 

harmful to dental and oral health. The new novel toothpaste composition is disclosed with silica polymer, Bio available calcium, 

Vitamin-C, antimicrobial activity, multi enzymes (Papain, Bromelain, Collagenase) for whitening of teeth and maintaining oral health. 

It is safe and effective in mouth cleaning. 
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(57) Abstract : 

A bio-degradable, anti-microbial, high water absorbing sanitary pad used during menstrual periods, diaper for children and adults for 

toilet applications is disclosed. Thin layer of prepared material is sealed between lower self adhesive cotton fabric, leaf and upper 

cotton fabric. It shows shorter period for biodegradation, anti-microbial activity on gram negative, gram positive bacteria and Candida 

yeast and with high  fluid absorption capacity. 
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(57) Abstract : 

ABSTRACT A SYSTEM AND METHOD FOR WIRELESSLY CHARGING A BATTERY OF AN ELECTRONIC DEVICE A 

system and method for wirelessly charging a battery of an electronic device is disclosed. The system mainly comprises a photovoltaic 

(PV) cell layer (118), a first control unit (114), a transmitter unit (116), a receiver (212) and a second control unit (214). The first 

control unit (114) sends plurality of coded signals based on voltage and charging current of the battery (112). Accordingly, the second 

control unit (214) generates plurality of control signals for rotating the light source (218) in direction of the PV cell layer (118) of the 

electronic device (102), start charging the battery (112) and when the battery is fully charged, stops charging of the battery (112). The 

system (100) uses Light Fidelity (LiFi) based technique to detect and track handheld devices which charges the mobile device with 

minimal or no harmful effects. 
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(57) Abstract : 

5.  ABSTRACT OF INVENTION (to be given along with complete specification on separate page) The main aim of the present 

work_ is to study the performance of parabolic trough collector by adopting the rotary motion to the receiver tube. Receiver tube 

where it supports or houses a double side sealed bearing, circular clip, inlet-outlet pipe and the receiver tube itself welded to kit. It 

holds a curve, which supports the belt drive coupled with a flywheel. A drive system rotates the receiver tube to generate the rotary 

motion of the fluid; the reflector concentrates and focuses the energy on the rotating absorber tube. The water to be heated is flows in 

the suitable pipe. 
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(57) Abstract : 

A system for online health monitoring using internet of things sensor based wearable device is disclosed herein this invention 

disclosure. The system for online health monitoring of a person comprises a wearable health monitoring device, a plurality of the 

internet of things, a computing device, a cloud server and a graphical user interface. The objective of the present invention to provide 

overcomes the inadequacies of the prior art in health monitoring system. 

No. of Pages : 18 No. of Claims : 6 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48895 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941041104 A 

(19) INDIA  

(22) Date of filing of Application :11/10/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : EFFECTIVE QUALITY LIVE STREAMING SERVICE THROUGH BUFFER AWARE APPROACH 

IN 5G WIRELESS NETWORKS 
 

  

(51) International classification  :H04L47/38  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.R.GOPI(ASSISTANT PROFESSOR,CSE) 
      Address of Applicant :DHANALAKSHMI SRINIVASAN 

ENGINEERING COLLEGE PERAMBALUR TAMIL NADU 

INDIA -621212 Tamil Nadu India 

   2)DENNISE MATHEW(ASSISTANT PROFESSOR,CSE) 

   3)Dr.M.SENTHILKUMA R(ASSOCIATE 

PROFESSOR,ECE) 

   4)Mr.A.SATHISH(ASSOCIATE PROFESSOR) 

   5)Dr.A.NAGESWARAN(ASSOCIATE PROFESSOR,CSE) 
(72)Name of Inventor : 

   1)Dr.R.GOPI(ASSISTANT PROFESSOR,CSE) 

   2)DENNISE MATHEW(ASSISTANT PROFESSOR,CSE) 

   3)Dr.M.SENTHILKUMAR(ASSOCIATE 

PROFESSOR,ECE) 

   4)Mr.A.SATHISH(ASSOCIATE PROFESSOR) 

   5)Dr.A.NAGESWARAN(ASSOCIATE PROFESSOR,CSE) 
 

(57) Abstract : 

[0007] The internet has fine-touched every aspects of human life from soil to space experiments. People watch all these as videos 

through mobile devices which are popularized exponentially. The 5G wireless networks provide high speed reliable internet service 

with more Internet-of-Things (IoT). Technically, to provide high speed reliable service in video streaming, there needs to be reduction 

in latency and lag of the mobile service which impacts the service quality. The latency and lag of mobile service can be addressed by 

employing more sources for the same content stored in the streaming servers. According to the network bandwidth between the mobile 

device and the server, the video can be streamed with high quality by buffer-aware HTTP live streaming approach. Here the media 

segments weighed as per the current playing time and decides the transmitting priorities which are then transmitted through decision 

making network controller based on routers and switches in SDN. The proposed method improve the overall streaming service quality 

in SDN enabled 5G wireless networks. 
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(57) Abstract : 

This invention relates to a Digital Electronic Circuit simulated and verified on FPGA XC5vlx30-3FF324 using Xilinx ISE Design 

Suite 14.2. The invention provides a unique circuit which can convert the parallel input into serial and transmit it through any of the 8 

given channels independently using Serial Peripheral Interface. Fig 2. 

No. of Pages : 9 No. of Claims : 7 



The Patent Office Journal No. 42/2019 Dated  18/10/2019                                    48897 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941041183 A 

(19) INDIA  

(22) Date of filing of Application :11/10/2019 (43) Publication Date : 18/10/2019 

  

(54) Title of the invention : SYSTEM AND METHOD TO DETECT, VERIFY, TRACK AND DELETE DUPLICATE 

DOCUMENTS 
 

  

(51) International classification  :G06F16/17  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)R. JANANI  
      Address of Applicant :Department of Computer Science, 

School of Computer Science and Engineering, Bharathiar 

University, Marudhamalai Rd, Coimbatore-641046, Tamil Nadu, 

India. Tamil Nadu India 

   2)Dr. S.VIJAYARANI  
(72)Name of Inventor : 

   1)R. JANANI  

   2)Dr. S.VIJAYARANI  
 

(57) Abstract : 

SYSTEM AND METHOD TO DETECT, VERIFY, TRACK AND DELETE DUPLICATE DOCUMENTS Exemplary embodiments 

of the present disclosure are directed towards a system and method to detect, verify, track and delete duplicate documents. The system 

comprising: a computing device comprising at least one duplicate document detection module configured to establish communication 

with a central database, whereby the at least one duplicate document detection module configured to detect, verify, track and delete 

duplicate documents; and the central database configured to store, retrieve data related to all documents from the at least one duplicate 

document detection module, whereby the at least one duplicate document detection module configured to enable the computing device 

to access the central database. FIG.1 
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(57) Abstract : 

The present invention disclosure is related to quantum cryptography based method for security and privacy in mobile cloud 

computing.. The objective of the present invention to provide overcomes the inadequacies of the prior art in health monitoring system. 

The security and privacy aspects of mobile cloud computing are considered in this invention with a new cryptographic technique 

based on Quantum cryptography (QC). The present invention allows the users to store and process the data by providing the tempered 

proof ability of cryptographic technique. 
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(57) Abstract : 

The present disclosure envisages a system for adjusting the height of a switch box. The system (100) for adjusting the height of a 

switch box comprises a portable electronic device (102), a height adjusting mechanism (104) and a pair of sensors (106). The portable 

electronic device (102) is configured to generate and transmit at least one command. The height adjusting mechanism (104) adjusts the 

height of said switch box (114) based on said received command. The pair of sensors (106) comprises a first sensor placed proximal to 

an operative top end portion of said height adjusting mechanism (104) and a second sensor placed proximal to an operative lower end 

portion of said height adjusting mechanism (104) wherein said sensors (106) are configured to detect position of said switch box 

(114), and generate a de-actuation signal when said switch box (114) is in proximity of either of said sensors (106). 
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(57) Abstract : 

Now a days it is tough to think of using mobile uninterruptedly without charging its battery at frequent interval. Primarily the mobile 

charging is done by using an adapter through wire connection. The adapter is connected to power board which draws the required 

power from power supply to charge the battery of respective mobile. In such arrangement, it is always required to have a suitable 

means where one can place the mobile in stable condition for charging. Therefore, the consistent idea is to make the case of mobile 

adapter with stand duringcharging. The improved design is proposed in this patent for the mobile case by accommodating aforesaid 

features. The developed idea is well adoptable without any constraints of having any external means to keep the mobile stable during 

its charging. The possibility of usage of short length charging cable is also not an issue in this product. 
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(57) Abstract : 

A portable arm rehabilitation device (100) to rehabilitate upper limbs includes a supporting arm (106), a hydraulic unit (108), a control 

valve (208), a spool valve (5 102) and a pressure relief valve (206). The supporting arm (106) mechanically lifts the arm in upward 

and downward direction using pressurized fluid. The hydraulic unit (108) that is connected with the piston of the supporting arm (106) 

transfers pressurized fluid to the cylinder (104) to lift the arm in upward and downward direction using the control valve (208). The 

control valve 10 (208) includes a spool valve (102) that directs the flow of fluid from a reservoir (202) to the cylinder (104) using a 

hydraulic pump (204). The pressure relief valve (206) protects the hydraulic component from excessive pressure when the pressure 

exceeds the predetermined value, diverts the fluid flow back to the reservoir (202). 
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